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THE DEPUTY CHAIRMAN
This matter may be raised in the
BAC before the Chairman. This is
not the place.. .(Interruptions). . .
No, no. I am not allowing. I won't
permit you. . .(Interruptions). . .
please take your seat... (Interrup-
tions). . .1 thought you were talking
of the garima of the Chair and that is
why I permitted you. Please sit
down now.. .(Inferruptons). . .
Now, the Home Minister to make the
statement. Yes, Mr. Minister.
LTS WY |

STATEMENT BY MINISTER

The Ram Janmabhoomi-Babri Masjid
issue

THE MINISTER OF HOME
AFFAIRS (SHRIS. B. CHAVAN) :
Madam, in Octoter, 1991,.. .
(Interruptions). . .
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SHRI PRAMOD MAHAJAN

(Maharashtra) Masadam, you
know the TPakistani score?.. .
(Interruptions). . .

THE DEPUTY CHAIRMAN :
I do not kunow.. .(Interruptions). . .

SHRI PRAMOD MAHAJAN
It is 162 for 3.. .(Intérruptions).. .

THE DEPUTY CHAIRMAN -
I do not know anything about the
score he wanted to settle with.. .
(Interruptions). . .

SHR1 GURUDAS DAS GUPTA
(West Bengal) . But, Madam, you

[RAJYA SABHA]

|
|
|
;
%

J

|
i
i

by Minister 348

are definitely scaring in the House
today. ... (Interruptions). . .

Trawmfta . S, gin fafex
g, o &7 faw mar, fedr wiT
s ?

& AEAT gaww: A fgEr

Suawiafa o wre, el &
Everybody has got a copy of the
statement, in Hindi, in Angrezi ?

SHRI S. B. CHAVAN : Madam
Deputy Chairman.

In October, 1991 reports were
received indicating that the Uttar
Pradesh Government had acquired
Certain land in the Ram Japam
Bhomi-Babri Masjid  eomplex.
Immediately a report was called from
the State Government and 1
personally wrote to the Chief
Minister on 15th October, 1991
drawing his attention to the various
repercussions of the reported land
acquis ition and requesting him to
take a fresh look at the desirability
of the proposed acquisition keeping
in view particularly the pending Court
case and the sensitive nature of the
controversy. Replies were received
from the State Government and the
Chief Minister himself. According
to these replies, the land had been
acquired for the purpose of develop-
ment of tourism and providing
amenities to the pilgrims at Ayodhya.
The replies also assured that the
State Government has taken the
nccessary steps for cnsuring the
safety of the Ram Japam Bhoomi-
Babri Masjid structure.

With a view to defuse the situa-
tion and help find a solution, the
Prime Ministel convened a meeting
of the National Integration Council
on 2nd November, 1991. In the
meeting the Chief Minister of Uttar
Pradesh gave the following as-
surances :

(i) All efforts will be made to
find an amicable resolution of the
issue ;
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(i) Pending a final solution, the
Government of Uttar Pradesh will
hold itself fully responsible for the
protection of the Ram Janam
Bhoomi-Babri Masjid strusture ;

(iii) Orders of the Court in
regard to the land acquisition
proceedings will be fully imple-
mented ; and

(iv) Judgement of the Allahabac
High Court in the cases pending
before it will not be violated.

These assurances were incorpora-
ed in the resolution passed by the
National Integration Courcil in this
meeting.

A number of writ petitions Wwere
filed before the Lucknow Bench of
the Allahabad High Court as also
before the Supreme Court challenging
the notifications for land acquisition
issued by the U.P. Government. The
High Court passed an order on 25th
October, 1991 in which inrer-alia the
following orders were given :

{i) The State may take posses-
ston of the notified land and may
make arrangements for the puipose
potified in the Notificaricns but no
structure of permanent nature shall
be put up thercon although struc-
tures of temporary nature may be
put up.

(ii) the taking over of possession
shall be subject tc furthe:r orders of
the Court ; and

(1ii) the acquired land shall not be
transferred or alienated.

The Supieme Court also passed
an order on 15th November, 1991
taking note of the interim order
passed by the High Court and also
of the assurances given by the Chief
Minister of Uttar Pradesh in the
meeting of the National Integration
Council held on 2nd November, 1991,
which were taken as representation
10 the Court.
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From time to time, the Central
Government’s concern regarding the
security of the Ram Janam Bhoemi-
Babri Masjid structure was brought
to the notice of the U.P. Chief
Minister by me. I wrote to him on
13th November, 1991, 26th Decem-
ber, 1991 and 10th January, 1992
drawing his attention inter-alia to the
need to make adequate scourity
arrangements for the Ram Janam
Bhoomi-Babri Masjid structure and
prevent any damage to it during the
religious festivals when large crowds
were expected to gether at Ayodhya,
and requesting him also to restore
some of the barricades which had
reported!y been removed in the Ram
Janam Bhoomi-Babri Masjid
complex. The Chief Minister stated
in one of his replies that the necessary
security steps had been taken keeping
in mind the local circumstances.

In February, 1992, there were
reports that the construction of a
wallin the Nagar style of architecture
had been commenced by the Uttar
Pradesh Government or its agencies
i0 Ayodhya. 1 had written to the
Chief Minister on 23rd February,
1992 stating that in the context of the
tension prevailing on this issue, it may
net be quite desirable to add to the
apprehensions in the minds of the
people and had requested him to
reconsider this step so as to avoid
such a situation. According to
the Chief Minister’s reply dated 10th
M:zrch, 1992, the .construction of
the wall is Deing undertaken in the
context of the security arrangements
for the disputed structure. He has
stated that the State Government
does not think that the construction
of the wali will give rise to any
apprehensions ; on the contrary it
will strengthen the security of the
dgisputed structure. As vet no tension
has come to light as a consequence
of the constiuction of this wall.

Immediately after reports were
received  regarding  demolition  of
certa n slructures in the Rem Janam
Bheonu-Babri Masjid complex and
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the handing over of some land to the
Ram Janam Bhoomi Nvas the matter
was immediatelv taken up with the
State Government. On 22nd March,
1992 a wireless message was sent to
the Chief Secretary, U.P. asking for
a factual report the same night. He
was also contacted by officers of the
Home Ministry on iele phone the
same night as well as the next
morning, that 1s, 23rd Macch, 1992.
The Chief Secretary provided some
preliminary information on telephone
and assured that a full factual report
will  follow. Another detailed
message  was again sent by the
Ministry on 23rd March, 1992 asking
for a comprehensive report. [ also
sent by FAX a lciter dated 23sd
March, 1992 to the Chief Minister.
I drew the aitention of the Chicef
Minister to the recent steps taken by
the U.P. Government in Avodhva
_in the context of the Courft orders
and the assurances g'ven by him in
the NIC Meeting of 2nd November,
1991 and requested him to kindly
consider whether thess steps should
pot wait the final ou'come of the
Court cases or the achievement of a
negotiated settlement of the dispule
acceptable to all the parties to the
dispute.

Iniis reply to the Home Minisiry’s
messages of 22nd & 23rd March,
1992, ths State Government  has
stated that the possession of the
land acquired in October, 1991 has
bzen taken by the Tourism Depari-
ment and compensation had been
deposited with the District Magisi-
rate. The Tourism Department had
found it nccessary to Temove cerfain
structures for the purpase of fevelling
the ground. This vwas required in
order to take fucther action for
providing tourism facilities. Accord-
ingly, on 22nd March, 1992 the
Tourism Department has removed
some permanent/iemporary struc-
tures ‘or levelling of the ground.
These include  Sumitra  Bhavuan,
Gopal Bhavan, a cottage on the wail
of the Lomas Ashram and some
shops outside the disputed arca.
That part of the Mandir in the
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Sakshi Gopal complex in which the
deity etc. are situated has been
retained as it is, Further the Stale
Government has stated that according
to the District Magistrate’s report,
the whole operation was complcted
peacefully.

The State Government has also
stated that the Tourism Deparlment
has not constructed any permanent
structure ; the land acquired in
October, 1991 has not been transfer-
red Lo anyone and in the context of
the Supreme Couct’s orders tiie dis-
pafed structure is fully secure. It has
added that in the ac’ion taken by the
Tourism Depariment, the Supreme
Court’s order of 15-11-1991 and the
High Court’s Interim  order of
25-10-1991 have been fully respected.

Regarding the Ramkatka Park
project, the State Government has
informed that tbe erstwhile S:ate
Government had, untill the year 1989,
acquired fer the U.P. Tourism De-
partment total of 52.90 acres of land.
Regarding this land, tiers 18  no
dispute in the Court and the Bhumi-
swamis have received compensation
in lieu of acquisition. The ersiwhile
Government had prepared 2 project for
the Ram Knatha Park for the purpose

of tourism development but this
could not be implemented. Ram
Janam Bhoomi- Nyas, New Dellt

proposed to iite Tourism Depariment
thatit willimplement the projccl with
ils own TesOurces. Accordingly,
foliowing a decision by the present
U.P. Government, the Tourism
Derartment gave on lease 42.09 acres
of tand to the Ram Janam Bhoomi
Nyas for implementation of the
pruject. i

Tiic Central Government is of the
cicor view t(nat the Courts’ orderfs
must be fully respected by all the
parties concerned incinding the State
Government, and nothing should be
done wnich will accentuate communal
feelings orthe seasitivities that exist
in relation to this dispute and make
the settlement of the dispute even
more difficult. The Central Govern-
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ment feels that every effort should
be made to achieve a negotiated
seitlement of the issue which fully
respects fhe sentiments of both
communities involved. If such a
settlement cannot be recached, the
verdict of the Court should be awaited
and fully abided by.

T appeal Lo all the Members to
keep in mind the complex and
sensitive nature of the Ram Janam
Bhoomi-Babri Masjid dispute. In
all that we say cr do, we must avoid
emotional outbursts or statements
which could further aggravate the
problem. On the other hand, we
must exhibit calm and restrain when
dicussing this matter so that an
acceptable solution of the problem
can be found.

1.C0 p. M.

THE LEADER OF THE OP-
POSITION (SHRI1 S. JAIPAL
REDDY) : Madam Deputy Chair-
man, with your permission, may I
make a submission ? Yesterday, the
Question Hour was suspended with
the permission of the House. New,
this statement has been made in
continuation of the same thing.
Therefore, 1 suggest that instead of
following the procedure of seeking
clarifications, this cculd be comsi-
dered as 2 continuation of the same
discussion.

SHRI SURESH KALMADI
(Maharashtra) : No. There should
be dlarifications. (Interruptions)

SHRY GURUDAS DAS
GUPTA Madam, during the
dicussion, you made a promise
yesterday. You said that Members
would not be able to participate,
while asking questions. You assured
the House that while fixing priority,
you would keep in mind the assurance
that yeu gave during the suspension
of the Question Mour. (Interruptions)

SHRI SUBRAMANIAN
SWAMY (Uttar Pradesh) : We have
debated in this House the nuances of
a staternent, what it means and what
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it does not mean. It is a clear state
ment and, therefore, there has to be
clarifications on the statement.
(Interruptions)

THE DEPUTY CHAIRMAN :
Ysterday, there was no particular
plan for it. The Question Hour was
suspended. Then, &t twelve, we bad,
The Budget to discuss. procceded
with the Budget discussion. The
statcment could not be made due to
unvoidable circumstances. Tcday,
the Home Minister has come farward.
He bas msde a statement, as listed
in the Business. T have before me
28 names already. Yesterday, Mr.
Sikander Bakht wanted to speak.
There ws no time. He could not
speak. He wanted to speak yesterday.
I would ask him as to at what point
of time he would like to speak.

(Interruptions)

SHR! YASHWANT  SINHA
(Bihar) : Madam, 1 have a point of
order. You said that there are 28
names for clarificaiicns. (Interrup-
tions).

THE DEPUTY CHAIRMAN :
I have given my commitment. T
would ask him to speak.

SHRT YASHWANT SINHA :
What is the procedure you are going
to follow 7 . :

THE DEPUTY CHAIRMAN
This is the procedure. 1 stick to my
commitment. (Interruptions) Mr.
Yashwant Sinha, please hav  pa-
tience. Another thing is, the Leader
of the House has suggested that in
the past also, we have had long
speeches on statements. There have
been shorter poinis, on clarifications.
Now, it depend= on the Members how
tey want to doit. Ifthey want to have
a discussion on the subject the whole
day, they can do it. But if you want
to seck clarifications, seek arifica-
tions. Let us abide by the time as we
have some other Business to do. If you
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[The Deputy Chairman]
feel that you can, within the stipulated
time, place your view-point, the
House and the Chair would be
happy.

SHRI YASHWANT SINHA

Are .you going to permit all the 28

Members to seely clarifications ?

THE DEPUTY CHAIRMAN :
I have the names.

SHRI YASHWANT SINHA
Tt is contrary to the understanding
we had in the House. -T want to know
ahout it. (Interruptions)

. THE DEPUTY CHAIRMAN :
We will follow the procedure we have
been following.

SHRI GURUDAS DAS
GUPTA (West Bengal) : We should
follow the normeal procedure.

THE DEPUTY CHAIRMAN :
We will follow the normal procedure.
But T have to inform Members that
I have a list of 28 names.

SHRI GURUDAS DAS
GUPTA : It should be one from
each party. (Interruptions) The list
should be prepared according to the
time at which the names were given
to the Secretariat. (Interruptions)

THE DEPUTY CHAIRMAN :
They have got the time. The list is
prepared according to the time.

SHRI GURUDAS DAS
GUPTA The names which were
given to-you yesterday during sus-
pension of the Question Hour should
be given priority. I onlv want to
temind you of the assiurance you
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yourself gave yesterday, while presid-
ing over the House.

THE DEPUTY CHAIRMAN :
Mr. Gurudas Das Gupta, if you are *
going to enter into another discussion
whether you should spezk at 1.10,
or, you should speak at 1.20, T do
not think it helps. The idea is that
every Member should get 2 chance
to speak. If you are going to argue
at what time somebody is going to

speak, at what minute, etc., 1t will
be difficult.

SHRI GURUDAS 'DAS
GUPTA : You asked Mr. S kander
Bakht to speak.

THE DEPUTY CHAJRMAN :
Sikander Bakht’s matter is quite
different. (Interruptions) He wanted
to speak. He came to the Chair
twice. (Interruptions)

SHRI JAGESH - - . DESAI
(Mabarashtra) Madam, Mr.
Sikander Bakht should be given
the first chance. But he skould only
seek clarifications: No speech.
(Interruptions) Othsrwise, everybody
will make a speech.. :
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ot fergy  @ew (WA WRW)
gz arfean, § wiwe § fF oamd
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qr f5 ¥ @ ST W & ¥
woeE 8, @ fased §0 uF
W4T gAY F@ @1 A1 gL qwifaAr
#, W faoma F T A IR
FT I AT FHR JEA {HAT A
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SHRI 8. B. CHAVAN : I must
make one point. ¥ you do not mind,
you have to .make a distinc'ion
between the version given to us by
the UP. Government and the in-
ference of the Central Government,
These are two distingt matters.
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SHRI PRAMOD MAHAJAN
‘Where you wanted, you could have
contradicted.

SHRI S. B. CHAVAN : So far
as Centre-State telations are con-
cerned, hon. Members are free to
express their views. So far as the
Government is concerned, though I
may be having some other point of
view, 1 will rely on what the State
Governments have given to me.
This is their version which I am
giving you. That does not necessarily
mean that this is my point of view.

+[Transliteration in Arabic Script.



361 Statement .,

SHRI N. K. P. SALVE (Maha-

rashtra) : Please s¢e the last para.
(Interruprions).
SHRI YASHWANT SINHA :

There is 2 question of facts and
there is a question of opinion.
(Interruptions). .

THE DEPUTY CHAIRMAN :
Please ask the chair. Under which
rule are you asking, under which
rule are you getting up ?

SHRI YASHWANT SINHA
Under which rule is Mr. Chavan
speaking ?

THE DEPUTY CHAIRMAN
He is the Home Minister. He is also
the Leader of this House. You
cannot equate yourself with the
Leader of the House. Please take
your seat and take the permission
of the Chair.

SHRI YASHWANT SINHA
Anything will go on and we will
watch it in (ks House.

THE DEPUTY CHAIRMAN :
Now, there should be some propriety
in this House. You can’t, Mr.
Yashwant Sinha, get up. Under
which rule ?

SHRI YASHWANT SINHA : |

The Home Minister has made a
statement . . .

THE DEPUTY CHAIRMAN :
Day in and day out Members teach
me rules. Under which rule are you
getting up, may T ask you ? Under
which rule are you getting up ?

SHRI YASHWANT SINHA :
I have a fundamental right as a
Member of this House to get up.

THE DEPUTY CHAIRMAN :
Under which rule ?

SHRI YASHWANT SINHA
Under all the rules, as a Member of
this House.

THE DEPUTY CHAIRMAN :
No, you take my permission. With-
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out my permission you canuot get up
and speak whean 1 have asked
another member to speak...

(Interruptions). .. Withowt my per-

mission you cannot get up. You did
not ask, did you *?

SHRI YASHWANT SINHA
1 am asking for your permission.

THE DEPUTY CHAIRMAN :
Now you are dsking.

SHRI YASHWANT SINHA
I asked for your permission.

THE DEPUTY CHAIRMAN :

~ You didn’t.  You iust got up.

SHRL YASHWANT SINHA
1t is peculiac. . .(Interruptions: . .,

THE DEPUTY CHAIRMAN :
Did you ask befote 7 No.

SHRI_ YASHWANT SINHA
1 am trying to ask for voar per-
mission.

THE DEPUTY CHAIRMAN :
Under which rule are you getting
up ? And you are teaching me rules,
Under which rule are you getting
up ? ...(Interruptions). . .

SHRI YASHWANT SINHA
Madam Deputy Chairman, I can
sit down. I have the Rule Book here
und I will go on quoting the Rule
Book ard it will become impossible
for the House to function.

THE DEPUTY CHAIRMAN :
Yes, it will become impossible for
you all. Let the things go on pro-
perly. When your time comes, you
speak. Don't interrupt like this.
Please sit down. Don't interrupt, no.
Mr. Sikander Bakht, please continue
and complete. This is not the way
that everybody gets up like this.

¥ WG At |
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THE DEPUTY CHAIRMAN :
Please, .. .(Interruptions). .. MNo, I
wonf, permit any body. Please let him
speak. Similarly, 7 wiil not aliow
anybody tlo interrupt anyone clse,
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THE DEPUTY CHAIRMAN
What is your point of order now ?

SHRI YASHWANT SINHA
Under which rule ?

THE DEPUTY CHAIRMAN :
For point of order there is a rule.
..{Interruptions). ..
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SHRI YASHWANT SINHA
Under which rule i1s the Home
Minister talking to you ? Under
which rule has Mr. Sikander Bakht
sat down ?
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Qurudas, please come back.

THE DEPUTY CHAIRMAN : I
am.listening to you.
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U’/L}}’{/— ,.//‘u /_:)/y I /I.L o statement. Whenever a Minister of the

Government makes a state ment in
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of that statement.

that the Home Minister does not

’;th‘/,,/u/ LA agree with the facts which have been
: ’ ;. submitted to him by the U, P.
,4_(_/?’ Government and that he is merely

- acting as a transmission station ?
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SHRI S. B. CHAVAN
According to my understsaading of
the problem, it becomes my responsi-
bility as Central QGovernment to
give the version of the State Govern-
ment also. Thereafter, if I feel that
there are certain clarifications which
are necessary, and that is why the
clarifications you are asking. ..

SOME HON. MEMBERS
No.

SHRI YASHWANT SINHA
This is a procedure which we cannot
accept because every day they are
answering questions in this House.
Will they transfer them to the people
from where they are getting informa-
tion, and will the Ministers not take
the responsibility ? The Minister
has to take the responsibility.

SHRI S. B. CHAVAN : 1 cannot
accept the responsibility. Itis good
that you have raised this issue. T
cannot accept the respomsibility. ..

SHRI GURUDAS DAS
GUPTA : A point of order.

SHRI S. B. CHAVAN : ... for
the statement which the State
Government makes because even
according to the Rules also I cznnot
be beld responsible for actions
taken by the State Government.
There are a number of issues. In
special mentions vou ask a number of

issues about State Government
matters.
SHRI V. GOPALSAMY

(Tamil Nadu) : That is different. ~

SHRI S. B. CHAVAN : We
have to get information. Itis supplied

[25 MAR.
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o the House. 1t does not necessarily
mean that that is my point of view.
(Interruptions)

SHRI YASHWANT -SINHA
Is it a point of fact or a polnt of
opinion ? How can there be two
opinions on this ? (Infertuptions)

THE DEPUTY OHAIRMAN :
Mr. Dipen Ghosh, what is your point
of order ? .

st fewme wew: max aifgEr,
g R AW &Y W 7T ag Wn
¥ W E? AU FT W &N

N 5 . .
bt el g, m{M@ -

ITAWT - AR 1S qRZ AT
g W @I 1 o Y W

SHRI DIPEN GHOSH ( Wst
Bengal) : Madam, the question is
that the statement has come from
the Union Home Minister in reply
to the questions raised by certain
Members on the floor of the House
based on certain reports they had
received, Mr. Suresh Kalmadi and
others.  So, naturally the Home
Minister stated that he would make a
staterment only after he could hear
from the State Government. But
that does not necessarily meap thas
the Union Home Minister will simply
dish out the information hea had
received from the State Government

THE DEPUTY CHAIRMAN :
‘What Is the point cf order in this ?

SHRI DIPEN GHOSH .
as his statement. The point of
order is, when the Union Minisier
makes a statement, he must, first of

T [_] Transtiteration in Arabis
script.
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[Shri Dipen Ghose]

--all; own that statement as his_own.
Otherwise, we arc not here to listen
to what the U.P. Government has to
say.;” We have to listen here to what
the Union Government has to say
and to seck ‘clarifications.

SHRI GURUDAS DAS
- GUPTA : Madam, I am on a point
. ofvorder. :

SHRI PRAMOD MAHAJAN :

....For all the clarifications he will
‘say*I wili contact the Government

and reply’.

SHRI GURUDAS DAS
GUPTA Under .the rules. ..
{Interruptions).

SHR1 DIPEN GHOSH

Why should we take up this then?
The Budget discussion may Be taken
up.

SHRI GURUDAS DAS
GUPTA : Under the rules of the
House, the Minister makes a state-
ment. It is not for us to know how
‘he collects the information. He

‘might be having his own intelligence
agencies : Le might be having his
‘information from the State Govern-
“ment: *But the point is, under the
- tules of the House, it is the Minister
who makes the statement on behalf of
the Government of India. Secondly,
- Madam, 1 disagtee with Mr. Ghosh.
The statement is being given by him
not because certain questions were
raised. The statement could have
- been issued suo molo.

SHRI DIPEN GHOSH :. It is
not a suo motu statement.

GURUDAS DAS

GUPTA Madam, that does not
‘alter -the situation. Whetiner the
statement is swo moto. . .(Intsrrup-

tions).

THE DEPUTY CHAIRMAN :
What is your point of ordet ?

SHRI GURUDAS DAS
GUPTA - + My point of order is
whose statement 1s it -2 If-it is not

SHRI
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the statement of tiie Minister, it should
not have been tabled in the House.
It is a breach of the privilege of the
House that has been committed.

SHRI N. K. P. SALVE :1
am on a point of order. The matter
relates to the obligation of the Home
Minister. What is the obligation of
the Home Minister ? (Interruptions).

_SHRI SIKANDER BAKHT
1t 1s indefensible, Mr. Salve. Itis
absolutely indefensible.

SHRI N. K. P. SALVE My
point of order relates, Madam, to
the obligation of the Home Minister
when e makes a statement in respo-
nsetoa demand from the House.
(Interruptions). On facis, a statement
was demanded on the floor of the
House and whether it is suo moto or
otherwise," 1 am on the question
of his-obligation. And in Fis obliga-
tion, he is certainly bound by what
he states. He is bound by what he
states in the statement. But he
cannot be bound. by what he has not
stated in the statement. My point of
order is : is the Home Minister
liable 6r responsible 7 The Home
Minister is certainly responsible to
the House.for the entirety of the
statement, for what he has stated.
But wien.he states this in terms,. . .
(Interruptions). “In its reply to the
Home Ministrty’s message of 22nd
and 23rd March 1992, the S:ate
Government nas said” so and so.
Can ne not siate tiis in a statement
(Interruptions).
GURUDAS DAS

SHRI
Does he own it ?

GUPTA

SHRI SIKANDER BAKHT :
Let him say that he does not believe
it.

SHRI N. K. P. SALVE : Tam
on a paint of ordsr. 1 seek your
ruling. (Interruptions). Leét us not
lay down precedents. Tne House
may ask nim. 1t is open to the
House to ask n'm to verify - and
determine tha.varacity and come to
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the House. But when he states that
the State Government has stated
something ... (Interruptions).

THE DEPUTY CHAIRMAN :
Sikander Bakht Saheb, you continue
what you were saying. Alrcady we
have spent so much of time on this.

SHRIN. K. P. SALVE : Madam,
1 want a ruling.

SHRI GURUDAS DAS
GUPTA Does he own the
statement ?

SHR1 YASHWANT SINHA
If he does not own it, then it i
trash. We cannot discuss it.

ITRWML © AAH AT AR THAAE,
T ATH TS HIX TS qaT9 IBA 2,
If you want to ask any question,
you can put it to him. He can
answer it. (Interruptions).

SHRI S. JAIPAL REDDY
Madam; I am on a point of order.

THE DEPUTY CHAIRMAN :
‘What is your point of order ?

iRl gERT  E|Ow . ASH, WA
A8 ®g 91 uF e w1 aww A
F. fqu

Jaawia . ot fist & IR
@ it g€ g amd a4 &,
1 will allow. The Leader of the
Opposition is respested. 1 should
allow him. He should be allowed.
I have given a lecturc on this. Do
you want me to repeat it again ?

SHRI.S. JAIPAL REDDY
Madam, 1 am grateful to you,..
“(Interruptions)

sl gETT @ qeg AT
ﬂlmmé#%fain &)
A ATHRL A AR § g
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THE DEPUTY CHAIRMAN
No, not like that. Were you not in
the House when I have given alecture
that he is the Leader of the Opposi
tion and he should be allowed ?He is
a leader for you also. You said it.
(Interruptions).

ft TR AgeE %‘ﬁ'(:rgf
q1, ST 9V |

:ﬂawmﬁt T . Y m I

SHRI S. JAIPAL REDDY
Madam Deputy Ciairperson. 1 am
referring to the listed business. In
the business, it is stated, ““‘Shri‘ S. B.
Chavan to make a statement on the
Ram Janam-Bhoomi-Babri Masjid
issue.” So, the Home Minister is
to make a statement. [ may also
refer to the title of the statement
which ite himself has iust now read
out, ‘Statement by Home Minjster
in Parliament- regarding the Ram
Janmabhoomi-Babri Masjid issue. He
can, in the course of the statement,
as Mr. Salve has rightly pointed out,
refer to what the U.P. Government
hastold him. But heis also obliged to
tell the Parliament as to what he
knows, as to wnat he belleves
(Interruptions)

SHRI N. K. P. SALVE . : Atthe
time of clarification. (Interruptions)

SHRI DIPEN GHOSH : You
are hiding the facts. You are hidmg
your own views. (Interruptions).

SHRI N. K. P. SALVE : What
views ? We don’t have anyding.
‘We have hidden nothing. We have
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nothing to hide and we have nothing
to be ashamed of. (Interruptions).

. There is nothing. Mr. Dipen Ghosh,
. please understand. = Whatever we
have to say on this, we have said.

SHRI S. JAIPAL REDDY :
Mr. Salve, we heard vou. Shouldn’t
I be heard ?

THE DEPUTY CHAIRMAN :
Will you please sit down ? Let Mr.
Slkander Bakht continue. (Iarerrup-
tions).

SHR! S. JAIPAL REDDY
This is not a statement worthy of
consideration in this House because
it does not state where the Govern-
ment of India stands ; it does not
state where the Congress(I) stands.
We know where the BJP stand :
we know where the U.P. Government
stands. But we do not know where
the Congress(I), with its ostrich-like

© attitude, stands. The statement
- illustrates. . .(Interruptions).

THE DEPUTY CHAIJRMAN :
Mr. Jaipal Rcddy, Let me allow
someone else to speak. You have
had your say. :

SHRI1 S. JAIPAL REDDY :
The point is, the Home Minister of
Indla cannot be 2 postman, cannot
be a courier. He has to be a re-
presentative of the Goverament of
Indla ; he is responsible to the
Parllament of Ipdia. That is the
point of order. (Interruptions).

SHRI SUBRAMANIAN
SWAMY : Madam, I am also one
of the speakers in the list.

THE DEPUTY CHAIRMAN :
. T know that.

SHRI SUBRAMANIAN
SWAMY : May I be called now ?

THE DEPUTY CHAIRMAN :
No, not now. I have allowed her.
I have identified her.

[RAJYA SABHA]
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[The Vice-Chairman (Shrimati
Jayanthi Natarajan) in (he Chair?]

SHRI S. B. CHAVAN :1 don’t
want to add to the controversy.
. . .(Interruptions). . . In fact, I don’t
know why there is so much of
controversy about the whole thing.
“When 1 said th's ., .(Interruptions). ..

_ THE VICE-CHAIRMAN
(SHRIMATI. JAYANTHI
" NATARAJAN) : Let him speak.

SHRI S. B. CHAVAN : When
I caid this, it dces not matter. ..
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DR. JINENDRA KUMAR
JAIN (Medhya Pradesh) : Heis a
responsible Home Minister. ..
(Interruptions). . .

SHRTS. B. CHAVAN : Madam,
1 was just trying to draw the attention
of the hon. Members. There was
hardly any scope for such kind of a
controversy. If you read  the
statement, c:pecially the subsequent
paragraphs, L am sure you will get the
opinion of the Central Government

- also, but when I say that, it does not

necessarily mean that T am agresing
with every aspect that they have
reporied... (Interruptions) ...

AN HON. MEMBER : Do you
agrec to the facts ? ... (Interrup-
tions). . .

THE VICE CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN) :
Please sit down. Let the Lezder of
the—house finish, . . (Tneerruptions). . .
Let him finish.

SHRI S. B.CHAVAN : J§ can
also mean that I have agreed to a

number of portions, might He, that

there are issues on which I may not
agree. And if you want my in-
formation. . .(Interruptiens).. . -
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THE VICE-CHATRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Let him finish

.. \(Interruptibns). . .Please let Him
firish. Then you can speak.

SHRI S. B. CHAVAN : If you
want my information, then I have
to send officers to UP, to get the
whole thing clarified myself. What
the hon. Member has stated is not
correct. You may take out...
(Interruptions). . .

THE
(SHRIMATI
NATARAJAN)

VICE-CHAIRMAN
JAYANTHI
Let him Saish.

SHRI S. B. CHAVAN : You
may take out what I stated yesterday,

“UP Government report was
received, it is being procesced and
thereafter in the form of a statement
T will come before the House.”
“Processing” is different from verifi-
cation. It does not necessarily
mean that we are verifving every
fact which they have rerorted because
there are issues on which definitely
there can be differences of opinion
between what they sav and how I
view. So in my statementtothe
extent possible I have given their
version as also the opinion of the
Central Government to some extent,
not necessarily the full informtion.
If you raise the issue, certainy I will
clarify. . .(Interruptions). . .

SHRI YASHWANT SINHA
This is not an acceptable position.
It pgoes- totally contrary to  the
Parliamentary  practice.. . (Inzerrup-
tions). . .

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : T just want to

say. . .(Interruptions). . ‘Please sit
down. Sit down... .(Interruptions)
.. .One minute, pleass.-I am asking
everybody to sit down. 1 just want
to ask the Member something. . .
(Interruptions).. . No. Let me ask
the Members something. (Interrup-
tions)... .Please sitdown. (Inrerrup-

[RATYA SABHA]
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tions).. .  Please sit down.
(Interruyptions). . .Please sit ~down.
(Interruptions). .. .

SHRI YASHWANT SINHA
If the Home Minister is not geing
to take the responsibility for the facts,
how can we dicuss it ? (Intérrup-
tions). . .

PROF. SAURIN BHATTA-
CHARYA (West Bengal)* : -

_ SHRI 'SANGH  PRIYA -
GAUTAM (Uttar Pradesh)] *

THE VICE-CHAIRMAN
SHRIMATI *'JAYANTHI
NATARAJAN) - Nothing is going
onrecord. (Interruptions).. .Nothing
will go on record. I am not allowing,
(Interruptioris). . Nothing is “being
heard. (Interruptions). . . Kindly
sit down. (Interruptions).. . I want .
to ask the hon. Members. . .(Irnferrup-
tions). . one minute. (Interruptions)
.. .Just one minute. (Inrerruptions)
...]I want to ask the Members
something. (Interruptions).. I am
calling you. (Interruptions).. . One
minute. (Interruptions).. Wo. 1 will
call everyone. (Interruptions). . .
Just one minute. I want to-ask the
Members something. (Intévruptions)

SHRI V. NARAYANASAMY
(Pondicherry} : Madam.Iam.ona

point of order. (Imterruptions).. .

THE VICE CHAIRMAN
SHRIMATI JAYANTHI
NATARAJAN) Yes, I will call

everyone. 1 wantto ask the-Megmbers
something. (Interruptions). . .Are yo
interested in seeking clarificatjpns

(Interriiptions). . . Please sit down.
(Interruptions). . . -

SHRI1 SUBRAMANIAN
SWAMY. What about lunch
hour ? ° .

*Not recorded.
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- THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) There is no .

lunch hour. (Interruptions).. . No.
Please sit down. T want to ask the
Hon. Members if you are interested
in  seeking clarifications. (Interru-
ptions). . .

AN HON. MEMBER : No.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : I am going to

call Members to seek clarifications.
(Interruptions).. .Let us do it in
order.  (Interruptions). . .

* SHRI YASHWANT SINHA

I want to raise a Point of order,
Madam Vice-Chairman. (Interrup-
tions). . .

SHRI MISA R. GANESAN
(Tamil Nadu) : He himself says it is

an incomplete statement. (Interrup-
tions). . .

PROF, SAURIN BHATTA-
CHARYA : Madam,.. .

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) There is 1o
point in cverybody speaking
together. Mr. Bhattacharya, pleasc
sit down.. . (Interruptionsj. . .
Please sit down. (Inrerruptions). . .
Please sit down. Iam not allowing
anybody to speak without _my
permission. (Interruptions). .
Nobody will speak. (Interruptions). . .
No. Mr. Bhattacharya. Please sit
down. (Interruptions). . .

SHRI YASHWANT SINHA
Madam,. . .

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Please si down,
Mr. Sinha. Please sit down.
(Interruptions).. . Please sit- down.

No, Dr. Jain. Please sit down.
(Intersuptions). . .

[25 MAR. 1992!
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SHRI YASHWANT SINHA
Madan, I am on a very 1impottant
point of order. (Inferruptions).. .

THE VICE-CHAIRMAN
(SHRIMATI JAYANATHI
NATARAJAN) : Please sit down.

(Interruptions). . .

PROF. SAURIN BHATTA"
CHARYA : *

SHRI SANGH  PRIYA
GAUTAM : *

THE VICE-CHAIRMAN
SHRIMATI JAYANTHI
NATARAJAN) : Mr Bhattacharya,
it is not going on record. If -you
speak without my permission it will
not go on record. (Interruptions). .
Please sit down. (Interruptions). . .
Mr. Gautam, please sit down.
(interruptions). .. Now everybedy
wants to raise a point of order.
(Interruptions). . . Please sit down.
(Interruptions). . .1 am not allowing.
1 am not allwowing you to raise1t.
{(Interruptions). . .No, L am not allow-
ing you to raise it. (Interruptions). . .
Please hear me. Please hear me now.
(Interruptions). . . Please sit down.
(Interruptions). . . Please sit down,
Mr. Bhattacharya. Please sit down.
(Interruptions). . .Just hear what T am
saying. (Interruptions).. .No, pledse
don’t stand up when the Chair 1is
standing up. (Interruptions). . .Not
kindly sit down. (Interruptions).. .
First sit down and hear me. Please
sit  down. (Interruptions). . . Mr.
Gautam, please sit down. - (Interrup-
tions). . .One minute. Please hear
me first.  (Interruptions). . Please
hear me first.  (Interruptions).. .
Please hear me first . Mr Sikander
Bakht is half way through what ke
was saying. If everv body ralses 2
point of order we will never finish
with these clarifications. 1request the
Members to cooperate with me. Let
us complete it. (Interruptions). - .
No, no. One minute. (Inetrruptions)

*Not recorded.
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.There are Members who have
given their names for seeking clarifi-
cations. Whatever you want to say
you can say there. Now, if we allow
points of order to go on there will be
no end to it.  (Interruptions). . .
No, kindly permit me. (Interruptions)
.- -Kindly cgoperate with the Chair.
Let Mr. Sikander Bakht speak.
(Interruptions). . .

SHRI YASHWANT SINHA
He i3 not taking the responsibility.
We cannot seek clarifications from
this statement for which the Home
Minister does not take the responsi-
bility. (Interruptions)..

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : No, he will
answer. (Interruptions).. .Mr. Sinha,
please one minute. (Interruptions). . .

SHRI YASHWANT SINHA
How can we seek clarifications on
the statement for which the Home
Minister does not take responsibility ?
(Interruptions). . .

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Let me deal with
Mr. Sinha. Mr. Sinha, your name is
here.  You can siy whatever you
want at that time. (Interruptions). . .

SHRI YASHWANT SINHA
I have a difficulty. I have a problem
at this point of time. (Interruptions)...

SHRI DIPEN GHOSH : Madam,
I am on a point of order. (Interrup-
tions). . .

THE VICE-CHAIRMAN
SHRIMATI JAYANTHI
NATARAJAN) Mr. Ghosh,

your name is also there. (Inferrup-
tions). . .Now, everybody wants to
raise a point of order. (Interruptions)
. .you lkmndly cooperate with me.
T (Interruptions). . .1 am not going to
" allow any point of order. Let him
eentinue. (Imterruptions). . .

[RAJYA SABHA]
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SHRI YASHWANT SINHA
Bow can we discuss semething for
which the Home Minister is mot
taking the responsibility ?
(Interruptions). . .

THE VICE-CHAIRMAN
{(SHRIMATI JAYANTHI
NATARAJAN) : No, he will.

SHRI YASHWANT SINHA
He is not taking the responsibility,

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) In his reply he

will take the responsibility.

SHRI YASHWANT SINHA ¢
He is not taking the responsibility.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : You will have to
wait fot his reply. (Interruptions).. .

SHRI MOHAMMED AFZAL
alias  MEEM AFZAL  (Uttar
Pradesh) Madam, . ..

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Mr. Afzl,
please sit down. (Interruptions).. .

SHRI YASHWANT SINHA
If the Home Minister is taking the
respons bility. . .(Inferruptions). . .

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : lam giving my
ruling.  (Interruptions). . .

SHRI YASHWANT SINHA
If the Home Minister is taking the
responsibility for the facts in the
statement. . . (Interruptions). . .

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Mr. Sinha, the

very fact that he has made the
statement means that he is taking
the responsibility for it. (Interrup-
tions). . .No, 1 cannot enfer into a
dialogue with the Members now.
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(Interruptions). . .1 am not allowin g

anyone. You are not seeking clarifica-
tions now. (Interruptions).. . You
don’t want to seek clarifications.
(Interruptions). . .

SHRI DIPEN GHOSH
I am on a point of order.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN)) : 1am not allowing.
(Interruptions). . . 1 am nol ailowing
 anyone. (Interruptions).. | am not
allowing you, Mi, Bhattacharya.
1 am not allowing any body.

SHRI DIPEN GHOSH : You
are right that I and certain other
Members have given names for
seeking certain clarifications.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
zATARAJAN) : Your names are

re.

SHRI DIPEN GHOSH : But
to seek clarifications on what and
who will clarify and what he will
clarify ? (Interruptions). . .

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Kindly sit down.
(Interruptions), Mr. Narayanasamy,
please sit down. (Interruptions).

SHRI DIPEN GHOSH : On
what basis he will. . .(Interruptions).
Madam, just now while you were
in the Chair, the Home Minister has
stated that, what he has stated about
the UP Government statement not
necessarily he is agreeing to it.
If I seek a clarification. . .

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) Wait for the

reply. (dnterruptions). Kindly sit
down. Don’t you want a statement
from him ? (Interruptions). | am not
able to understand what your pro-
blem is. (Interruptions). Please
keep quiet. Let us have an end to
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this. Please sit down. (Inferruptions).
I am not allowing.

SHRI N. E. BALARAM
(Kerala) : We will seck clarificatiown
provided the Home Minister wili
agree with me now that he will give
the opinion of the Government of
India about what is happening in
Ayodhya now. (Interruptions).

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : You will have
to wait for his reply. (Interrupsions).

SHRI S. B. CHAVAN : I am
prepared to give my opinion.
{Interruptions).

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN : Kindly sit down.

Y our names are here. (Interruptions).
1 am not allowing. (Interruptions).
Everybody is interrupting the

House. My ruling is, your names are
her¢ with me. Those who want to
seek clarifications can seek their
clarifications. The Hame Minister
has made his statement. He says
that he 1s willing to give you his
opinion. Now you will have to wait
{or his reply. If there ate any further
doubts. . .(Interruptions). Please
A, Balaram, don’t interrupt. Please
s+ down. Kindly don't enter into a
dialogue with the chair. He has said
hat he will give the opinion of the
Government . He has already said
it. New what do you want him to
suy 7 (Interruptions). Kindly sit
down. Stop interrupting me. Hon.
Members, I am going to call your
names. f vou don’t want to seek
clarifications then T will switch over
10 ofher business.



3%y Statement

BNl iR
ol s oyl
T2y 7 A58
o P A B2

RTINS

T am sorry 1o say that an attempt
1s being made to change the Parlia-
mentary history of this country. This
type of statement has never come
from any Minister. (Interruptions).

THE VICB - CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) May I answer
you ? (Interruptions). Please don’t
interrupt. Let us conduct tho business
of the House with some order. Mr.
Sikander Bakht, whatever you want
to ask, you please ask. If you have
any other objection, let me deal with
it. If anything is said which is out
of the rules, let me deal with that.
Please conclude now. (Interruptions)
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7 g3 gEAw I qEIT § e
FAA TH AT AT UF TR B |
¥ gawt W quedw ¥ g fr Fe
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WH F FaW FOATIH g OTE Al
fF gg fecar 1936 § 99 W &1
oF AU B9 T fREw FT 1949
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Madam, plcase ask your party
Members to sit down...(Interrup-
tions)...! am not going to yield.

THE VICE-CHAIiRMAN
(SHRIMATI JAYANTHI
NATARAJAN) Please, don’t
interrupt bim.  Let him finssh. ..
(Interruptions). . .

uY fowee T @I @UEA,
¥ oag wa &% W AT % oF oAqwEr
TR & 1949 # AFT

THE VICE-CHATRMAN
(SHRIMATI JAYANTH!
NATARAJAN) : T am not allowing

any tnferruptions. Interruptions will
nol go on record...(Interruptions)
Please sit down. You will hive your
turn. Please conclude now.

MI. Bakht, you have to conclude
now, You cannot talk for leng.

it fawmeaer @ §IT ATEAl,
g% @ §T @ o4v. ..
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THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI

NATARAJAN) : You will have to

conclude now. You cannot go on
speaking.
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SHRI JAGESH DESAl (Maba-

rashtra) : Madam, this cannot be
allowed.
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SHRI MOHAMMED AFZAL
aliass MEEM AFZAL : He is
misleading the House.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Please sit down.
No interruptions. . .(Interruptions)
Interruptions will not go on record.
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SHRI PRAMOD MAHAJAN
‘He must first go to his seat.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : He has got the

permission begause he has a bad
throat.
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SHRI JAGESH DESAI
him only seek clarifications.
been speaking for
(Interruptions)

Let
He has
very long...

THE VICE-CHATRMAN
(SHRIMAT? JAYANTHI
NATARAJAN) : I don’t hear what
you say. If you don’t interrupt, he
will conclude.

SHRI DIPEN GHOSH : Are we

t¢ make speeches or seck clarifica-
tions ?

SHRI SIKANDER BAKHT
I was assured by the Deputy Chaiman
that I shall be avle to make a speech.

THE VICE-CHATRMAN
(SHRIMATI JAYANTHI
NATARAJAN) She apparently

caid that a litile time would be given
to you. Be brief.

SHR1 SIKANDER BAKHT
F F Giad BN Fiferar
FeaT | & qmer AE FET 0 afEw
T gl W W HIIET A
GG Cril E' T gETE FT &
Fifaw a1

W g
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¥ |Y @ WA W fEEW #w
$1% o, fgg@m & e,
I F oan, fgg A aEere
£§9 §ag TY gFATed T AR § 7
T2 qaeT LY fae #1 qq9r 39y
T oar? §F am oawm ¥ fael
1986 ¥ OF IR@ A GHAT
* g TmHl U AR # oagen
T fegEm ¥ atf‘ﬁ iﬂT
gtumﬂﬁmﬁaﬁ
g foar. . (swRem) .
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SHRI P. SHIV SHANKER
(Gujarat) : On a polnt of order.
The honourable Member is making
a prefatory speech. He is not seeking
clarifications. . .

SHRI SIKANDER BAKHT
No, I am not.

SHRI P. SHIV SHANKER

I would have appreciated If theseo
prefatory expfessions were a part of
his questions for clarification which
they were not. There is no tule under
which he can make a prefatory
speech when a statement has been
made...

SHRI SIKANDER BAKHT
I agree with you.

SHRI P. SHIV SHANKER
The honourable Home Mimster
had been more then fair. He said that
he had reservaticns on certain aspecis
of what had bBeen reported. He
further said that he was prepated to
give his opinion also. So heis more
then fair. That is what the honourable
Members on the other side also had
been saying. In such circumstances
the best thing would be, if honourable
Members agree, either they straighi-
way go ahead secking clarifications
or they should provide an opportunity
to the honourable Home Minister to
give a separate statement on the
basis of which clarifications could
be sought. Let us not unnecessarily

t[Transliteration in Arabic
script.]

[RAIYA SABHA]

by Minister 396

complicate the issue. The issue is
getting complicated.

SHRI S. JAIPATL. REDDY
We agree with Mr. Shiv Shanker,
There must bs another statement.

SHRI P. SHIV SHANKER
He cannot make a prefatory speech
which has mnotting to do with
clarifications.

SHRI SIKANDER BAKHT
1 have something to say here because
he was telling that to me...

SHRI S. JAIPAL REDDY :
I completely concur with the valued
opinion of such a senior Member as
Mr. Shiv Shanket. He made a very
correct suggestion which could not
be said to be blased. The Home
Minister must make a statement
which contains his owa consldered
opinion in regard to the information
given by the U.P. Government and
we can seek clarifications following
such a statement.

SHRI S. B. CHAVAN : May I
make a submission ? T have great
respect for tue opinion expressed
by my honourable colleague. But
at the same time, I need not wait
because these are matters in which
certain issues can be clarlfied even
at this stage. So I need not wait for
it. You can ask your questions for
clarification and ¥ am prepared to
give my clarifications. . .

SHRI S. JAIPAL REDDY
No, no. What is your opinion ?

THE VICE-CHATRMAN
(SHRIMATI JAYANTHI
NATARATAN) : He says whatever
doubts you have, he will clear them
himself. Now Mr. Sikander Bakht.
please finish now.
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: THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : You have already
spoken for balf an Lkour. Please
conclude now.
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A I

I had to react to what Mr. Suresh
Kalmad| had said and for that I was
allowed to make a speech. Therefore,

..(Interruptions). . .we have a righs
to react to whatever has been said
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VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Please conclude
now. You have already taken haif

an hour.
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THE VICE-CHAIRMAN
(SHRIMAT1 JAYANTHI
NATARAJAN) : Please conclude

ncw. You have spoken for half-an-
heur. . .(Interruptions). . . For half-an-
hcur you have spoken.
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THE VICE-CHATRMAN

(SHRIMATI JAYANTHI
NATARAJAN) Tiese are not
going on resord. . .(fnrerruptionsy. . .
Interruptions are mot going on record
... {Interruptions) ... Ine-ruptions
are not going on recoid. . . (Interrup-
tions). . .
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
No. Nothing is going on record...
(Interruption) .. Please sit~ down,
Mr. Afzal. It is not going on record

. (Interruptions) . ..I am telling you
that nothing is going on record. Please
sit down. .. (Interruptions) ...

SHRI DIPEN GHOSH: Madam, I
am on a pcint of order... (Interrup-
tions) ...

THE VICE-CHAIRMAN
MATI JAYANTHI
Yes, Mr. Ghosh...

(SHRI-
NATARAJAN):
(Interruptions) ...

SHRI DIPEN GHOSH: Madam, the
Home Minister has made a statement
and we have to seek clarifications.
Mr. Sikander Bakht wanted to speak
and the Deputy Chairman assured him
him that he would be allowed to
speak, But since there was no time.
But it does not mean that this will be
turned into @ full-fledged discussion

.. (Interruptions) ...

THE VICE.CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
No, no... (Interruptions) ...

1 1 Transliteration in Arabic Scrips.
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SHRI DIPEN GHOSH : Iam
not opposed to it.. .(Interruptions)
...I am not opposed to discussing
this issuc because this is a very
sengitive issue and every party has
got its point of view to put across
and my party is also having its own
point of view to put across. Se,Ido
not mind a full discussion. But
then you have to declare.. .(Inter-
ruptions).. .

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) No ;I am not

declaring. . .(Inte rruptiors). . .

Wt WigFR wwEAd 3% AW
AW . HTORT ®fFT oFmTOE. ..
(su=a)

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Please sit down,

Mr. Afzal. Let me deal with his
point of order.. .(Interruptions). . .
Mr. Afjal , please sit down...
(Interruptions). . .

SHRI MOHAMMED AFZAL
alias MEEM AFZAL Madam,
1 want your ruling. . .(Interruptions)

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : I am not hearing

you. I have not called you ; 1 have
not identified you. I am allowing
only Mr. Dipen Ghosh who was on
a point of order. . .(Interruptions). .

SHRI YASHWANT SINHA
What is your ruling 7 ... (Inter-
ruptions). . .

THE VICE-CHAIRMAN
(SHRIMATL = JAYANTHI
NATARAJAN) I am giving the

ruling now. Mr. Ghosh, please

conclude now.
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SHRI DIPEN
What is your ruling ?

GHOSH

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) Please wait.
I am giving the ruling. Mr. Sikander
Bakht, apparently, the Deputy Chair-
man has committed that you will be
allowcd to say a few words. But
now you have taken more than 45
minutes. I cannot allow you any
more.

SHRI SIKANDER BAKHT
Just one minute. (Interruptions)

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAIJAN) : Iam not allowing

it to become g debate. Only clarifica-
tions can be asked. Please ask your
calrifications.

SHRI SIKANDER BAKHT
Let me finish two or three things.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : No, no.

SHRI SIKANDER BAKHT
I will finish very quickly.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
GHULAM NABI AZAD) : Madam
Vice-Chairman, I would like to ask
whether we are having a full-fledged
discussion or this is a clarifiction on
the statement.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAIJAN) : No, we are not

having a debate.

il ] Transhteratlon" in Arablc
SCnpt
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SHRI GHULAM NABI AZAD : THE VICE-CHAIRMAN
As far as I know, this is 2 statement (SHRIMATI JAYANTHI
by the hoh. Home Minister and what NATARAJAN) No, 1 cannot

1s required is just clarifications.

(Interruptions)

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) Mr. Kamal

Mararka, why are you interrupting ?
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THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Nothingis going
on rgcord.

SHRI KAMAL MORARKA :*

SHRI KAILASH NARAIN
SARANG : **

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) Mr, Sikander
Bakht, now please seek your clarifica-
tion. (Interruptions) Let me give my
ruling. Members, please under-
stand. Let me make it very clear
that these are only clarifications.

SHRI KAMAL MORARKA
Madam. . .

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : No, Mr. Morarka.
Do not interrupt the Chair.

SHRI KAMAL MORARKA
I am on a point of order.

listen to you untill yau listen to me.
1 will aliow you to raise it after I
finish speaking. The point is, you
cannot convert it into a debate.
1t is only clarifications. (Jnterruptions)
Please do not interrupt the Chair.
Have the courtesy to listen to the
Chair. The Deputy Chairman has
committed to allow Mr. Sikander
Bakht to speak. Therefore, he is the
only one who has been allowed.
(Interruptionsy One mipute please.
Now, he has already spoken for
more than 45 minutes. 1 am not
allowing any more. Only clarifica-
tions now, Mr. Sikander Bakht.
Please seek your clarifications, noth-
ing else.
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THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) Pandeyiji, please

let him finish. Your turn will come.
(Interruptions) Pandeyji, I am not
allowing you. Please fake your
seat. (Interruptions) It is not going
on record. Please sit down.

DR. RATNAKAR PANDEY :*

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) Whatever you

are saying is not going on record.
Please sit down.
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THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Please conclude,
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THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Now, please

conclude. (Interruptions)

SHRIMATI JAYANTHI
NATARAJAN: Please take your seats.

SHRI S. JAIPAL REDDY
Madam, [ am on a point of order.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : I will call you.
Please take your seat. (Inferruptions)
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SHRI S. JAIPAL REDDY )
Iam on a point of order. As you have
rightly pointed out, Madam Deputy
Chairperson was good enogh to
permit the leader of BIP to make
a brief presentation. But bhe is
referring 1o the whole history.. .
(Interruptions).

THE VICE-CHAIRMAN
(SHRIMATI | JAYANTHI
NATARAJAN) : All of you please
dont interrupt ; let Mr. Jaipal
Reddy say something you don’t
interrupt him,

SHRI S. JAIPAL REDDY :
He is referring to the whole history.
He is entitled to his view of history
.. .(Interruptions). . .

o WA WPAR  (ToregT ) ¢
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THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI

NATARAJAN) : Let him finish
Dr. Abrar Ahmad.

SHRI S. JAIPAL RRDDY
Madam Deputy Chairperson, to the
best of my understanding, permitted
him to react to the point made by
Mr. Suresh Kalmadi yesterday. To
the best of my memory, Mr. Suresh
Kalmadi referred to the presemt ;

he did not refer to the history. But
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wince Mr. Sikander Bakht is insisting
upon his fundamemtal right to refer
to his history, I suggest that we all
De permitted to refer to our respctive
view and let this be converted into
a disoussion.

YHE YICBE-CHATRMAN
(SHRIMATI JAYANTHI
RATARAJAN) : No, [ am not

~ permitting.

SHRI S. S. AHLUWALIA
(Bihar) : Let everybody speak on
that.  (Interruptions).

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) No, I am not
permitting. 1| am not allowing
anybody to speak.
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YHE VICE-CHAIRMAN
(SHRIMAT! JAYANTHI
NATARAJAN) Dr. Pandey,
please sit down. Mr. Sikander

Bakht, you please seek your clasifica-
tions and finish. T am not allowing
any speeches.

SHRI SIKANDER BAKHT : [
1 am prepared to agree to what the
Leader of the Opposition has sud.
But unfortunately 1 have ro go to the
point of secularism. . .(Interruptions).
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THE VICE-CHAIRMAN
SHRIMATI JAYANTHI
NATARAJAN) No, no. I am

not allowing.

SHRI SIKANDER BAKHT
Madam, we are being accused.. .

SgRI DIPEN GHOSH
Madem, [ am on a point of order.

THE
(SHRIMATI
NATARAJAN) No, 1 am not
allowing anyone, Mr. Sikander
Bakht, please finish with your clari-
fications. 1 am not allowing any-
body. Please take your seats.

VICE-CHAIRMAN
JAYANTH!

SHRI SIKANDER BAKHT ¢
The Home Minister himself has
gone into quite a few years in the
history and 1 want to talk of secu-
larism, beciuse we were being
accused of being anti-secular. . .
(Interruptions)

W oW TR qrw (I IR ¢
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THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) No, Mr.
Sikander Bakht, I am not allwoing.

SHRI SIKANDER BAKHT
And I am goingto prove by history;
1 will quote from history as to who 15
secular and who is anti-secular. . .
(Interruptions). Why not ? Who is

running the Government in Kerala
today ?
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What is Mallapuram. district in
Kerala ?

SHRI DIPEN GHOSH : They
were supported by the BJP agains
the Communist party government.. .
(Interruptions)
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" SHRIDIPEN.GHOSH : What
an irony !
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"THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Dr. Ratnakar Pandey
Please sit down. I am not allowing
Mr. Bakht, how much more . time
you will take ?
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THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAIJAN) : No. Mr. Malaviya
please. It is not going on record.
Interruptions would not go on
record.

WA WNgEST w ame o

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : 1t has not gone on
record, what you spoke. MI. Satya
Prakash Malaviya .
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“Accord ng to informat’on avail-
able w'th the Home Ministry, on
31-10-1991 scme pesons cli: od
ovef th. Ram Janma Bho mi-
Babri Masijid struciure and ho: ted
flags on the domes and some pers OnS
going for ‘darshan’ of the deitiss
caused some damage to the oul.
side of the outer wall of the stzus-
ture. The damage was reported to
bs done through ‘trishules’ carriod
by these persons. Following this
incident, the State Government
tightened the security and regulatory
meadsures.

The Central Government’s concern
regarding the protection of the
disputed structur¢ has beon brought
to the notice of the State Govera-
ment with the request that suitable
arrangement be made forits safety.”
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“Q. : Aren’t you mixing religion
with nationalism 7.

SHRI KALYAN SINGy : This
is not a religious issue. 1 have fust
said that the construction of the
temple is not merelv a quetion of
angther place of worship. It is a

symbol.  Let me elaborate.”
THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJANY Malaviyaji
please conclude,
SHRI SATYA  PRAKASH
MALAVIYA : T am putting my

quewtions, I am seeking my clarifica-
£10M8. .
“SHRI'KALYAN SINGH : When
we were ruled by the British there
was 2 sialue of Queen Victoria. It
is not there today. At India Gate
in New Deihi, there was siatve of
"'King George V. It was removed.
Why ?  Because in independent
India they were secn 28 symbals 6f
_salavery. Hence ¢ ey were remzvad.
In 1528, the Mandir was destoyer
by Babur and a structure w7s pu
up to svmbolise a mosque. The
truth is that thé stjucture was no!
pilt up for any religicus purpose cr
praver. It was pui up as a symbol
of his victery over us. That victory
which was a symbol of our national
debacle. This symbel has caused a
great deal of pain and humiliation
to the successive generations of

Hindus for decades. It is a symbol

of slavery.”

)
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The Uttar Pradesh Chief Minister
has said that this Babri Masjid is a
svmbol of slavery. - “And for it to

Temain in Independent India is a

challenge to our national pride end
self-respect. That is why I said at the
very outset that the construction of
the Ram temple is not merely. . .”

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARATAN) You can’t read

on like this...(Interruptions). .. No,
please. .. .(Interruptions). .,

Ahluwaliaji, please sit down. Mr.
Malaviya, please seek your clarifica-
tions.  You can’t read a statement.

SHRI SATYA  PRAKASH
MALAVIYA : Thisis my clarifica-
tion, Madam.

SHRI §. S. AHLUWALIA
He is reading a newspaper.
(Interruptionsy, .

THE VICE-CHAIRMAN
(SHRIMATT . JAYANTHI
NATARAJAN) : Please don't read the
newspaper.. . .(Interruptions) . .. 1
2m not permitting him

sy W
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VICE-CHATRMAN
JAYANTH!
Don’l infetrupt,
(Interruptions)

THE
(SHRIMATI
NATARATAN)
please, Mr Gautam

Nainierrupiions, please Ne, no
1 have 1 cafl sporkers in order.
Mr  H phef pleaser.

SHRi HIPHEI (Mizoram) : I
want to cianfy nne point.

THE VICE-CHATRMAN
(SHRIMATI JAYANTHI
NATARATJAN) Ne, please

Check with the Congress because
{ will have o ¢!l thr membsars in
order. 1 have a list over here.
{(Inter-uptions) Wo. ne, you cannot
Whkat is it ?

SHRI HIPHEL 1 will take
haif a minate.

VICE-CHAIRMAN
JAYANTHI

- ~THE A
(SHRIMAT!

(25 MAR. 1%92]
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NATARAJAN) : No, no, no. Do
you have a point of order ?

DR. RATNAKAR PANDEY !
He has point of order, Madam.

SHR1 HIPHEI : Madam, I will
take half 4 minute only.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) Let him speak

SHRJ HIPHEI : Half a minute

Whenever secularism is tabked
about here in this House, Mizoram
i« mentioned. 7 would tlike to make
it very very clear in this august house
that the case of Mizoram is not a
case of sccularism. Tt ts not a dispute
between omne religion and another
religion.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Allright No,no.

SHRI BHUBANESWAR KALITA
(Assam) . Mr Sikander Bakht has
men‘ioned about Mizoram.

SHRI HIPHEL : It is between
cne politicat  party and another
political parly whose members are
ali Chostians  So, this cannot be

tak~n as anti-secularism That is one
poiint.

THE VICE-CHAIRMAN
(SHRIMATT JAYANTHI
NATARAJAN) All rigrt. Now
enough. Now let Dr. Subromanian
Swamy speok.

SHRI HIPHEL : In reply to the

potiat made by the hon. Membefs. .,

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) All right, Mr.

Hiphei. You made vour point, you
have made your point.

~ SHRI HIPHEL : There is no
dispute anywhere in Mizoram about



423 Statement

[SHRI HIPHEI]

a mosque, a temple, 2 Hindu temple,
~a Christian temple. No dispute at

all. :

THE VICE-CHAIRMAN
(SHRIMATI - JAYANTHI
NATARATJAN) All right. Now

please let Dr. Subramanian Swamy
speak. Please sit down. Please sit
~-down. Please sit down. You have
made your point. Please sit down.

SHRI SUBRAMANIAN
SWAMY : Madam Vicc-Chairman,
the issue 1s not one of what the BJP
Government is propasing to do.
The issue is what tbhe Central
Government proposes to co because
we know wnat the BJP Government
will do. The pariy suffers from a
niegative psychic anti-Muslim fixation.
So. it is bound to be taking steps
which the secular sections of the
. Indian society are not going to
acrept.

But the puzzlement is on the
behaviour of the Central Govern-
ment. Today we have spent nearly
3 hours trying to extract from the
Home Minister exactly what the
Central Government position  is,
All that we have so far got is that
in the clarification he would state
. the Central Government position.

1 have the follow'ng clarifica-
tions, therefore, to seek :

The first is that the National
Integration Counc'i decided that a
Standing Committee would be consti-
tuted wirder the chairmanship of the
Home Munister for such purposes so
that it can be quickly and rapidly
called. 1 would like to know from
the Home Minister whether he
proposes to call a2 meeting of the
Standing Commitice of the National
* Integration Council, which was sel
up for tiis very purposs, to imecet
such exigencies.

The second is that the Chief
Minister of Uttar Pradesh, in the
National Integration Council meeting,
invited a parliamentary dclegation ot

[RAJYA SABHA]
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a delegation of the National Integra
tion (%ouncil itself to visit Ayodhya
and see it for themselves. We really
do not know what is going on there.
They have built a wall there, and
they are now controlling entry into
the Masjid complex. The Home
Minister so far has not told us
whether the Masiid has been 'amnered
with of lias been damaged. Nobody
really knows that. Therefore, in the
interest of communal harmeny in the
country, there should be fome direct
evidence for us and that too for
Members of Parliament. Therefore,
I would like to know, drawing on the
invitation of the Chief Minister, made
in the National Integration Council,
whethar he would send a parliamen-
tary delegation to Ayodhya im-
medialely so that we know the
exact position and we may inform
the pcople and set the doubts. at
rest,

Finally, Madam, I would lik: to
say that there was the whole
enisode of the Home Minister mak-
ing a statement, then not having the
statement ready, and then I find that
it was because the machine had brc-
ken down. Today we find that e had
actually got the report much earlier
but that wasnot placed before him, or
there was some other reason. There
ardprivilege notices on that. I would
really like him to inquire as to what
is happening in his Ministry. Accord-
ing to my information, the Home
Ministry is infiltrated ina Very
serious way by the RSS and therefore,
I would like him to take some steps
to inquire becauseit if under the
Central rules, illegal for Government
servants to. participate in RSS
activities.

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB) : 1t is g wild
allegation without any basis.

SHRI SUBRAMANIAN
SWAMY : Well, you have to find
out apd tell me.
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AN HON. MEMBER ¢ Rajya
Sabha Secretariat.

~ SHRI SUBRAMANIAN
SWAMY : Itis possible there also.
1 do not know. But certainly here, in
the Home Ministry, what is happen-
ing is very fishy. There is suspicion.
After all, he cannot take it so lightly.
Parliament had wasted one hour
yesterday waiting for the statement of
the Government. I would like the
Home Minister to give a clarification
on that also. Finally, the Home
Minister must tell us what he feels
about the statements of the Vishva
Hindu Parishad and the Chief
Minister of U.P,, published in today’s
press, that irrespective of what the
Centre is going to say, they are
going to go ahead with the temple
construction.
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faear =T aar @ &, AT FeewEA
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W & & wior 1 g, s
T G R AR A R E WA
T ME G Y T

feg &' s9 f& qr TR
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auaT 1 ow9 wE ¥ oadr
? oA A fasenET
Feq & g fox ) 9@t aw W=
@ § fo—13 ¥ w@ gw uRe

e 1)

FET A

o™ 5

JqENLAST AE AT, uF FIT AW
@ FUA AW-a gg W
TE W g A% o Fwa W
9% & A 3 faw dam § ax sfkw
FEr FNEH | ar wfEe $F gAmn . ?
AT ¥ TRy & F HE Fwwrom
T 3 AL FAar gaF faws
s gl e SAaT IEF  fgew
T & fAu agt wdr wE g
WEIRAT, T A A §seY §, s
faars 7@ & @1 far & Surr #
FH WO B W W AR
AT F;F v W OE? W
F AR ¥ WY A geEnm &1 W@
@7 WI F 12 ¥ ¥ W FW
wE gET &7 wat gfewm w1 wef
AN T & AR WA Fr @R
1 fFm @T 31 z@w @9 @
FearE @ 48 A &1 Fqe F7 FW
F St 1 g g S@T 9% §_T |
g, Mo ST F T ¥ 12 a™



427 Statement

[we fad=z gam dA)
AE A FfeU, OF IF FlEYw, &
a% wfgg. . . (swEwT)

ot giEeha Tag  wEeraifoar
§ g g 12 W™ & W &

( wwrerer )
Mo fdm A &9 gw A1
FR §. .. (wrwwmw)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN) :
He will ask his clarificatiion. Let me
deal with it. Piease sit down.

ot g frg  weeRifear
T,

CRGELEEET ]
Ay qed

ﬂg%i
Ay
~ b
Yo
54
K

SHRI S. §. AHLUWALIA
Madam, I have not yet starfed.
What is this. ? We have got the same
right. He i8 also a. Member of this
House. I am also a Member of this
House.

THE VICE-CHATRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
'Dr. Jain please sit down. (Interrup-
tions). 1 can’t tell him unless you sit
down and keep silent. Let mo talk

LRAJYA SABHA]

1
i
|
1
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to him. Mr. Agarwal, please sit
down. (Interruptions). Mr. Desai,
please sit down. Mr. Sikander Bakht
was permitted by the Deputy Chair-
man to make his point. (Interrup-
tions). That is why, I permitted him.
(Interruptions). Mr.  Ahluwalia,
kindly ask your clarification and
conclude. (Interruptions). Please
seek your clarifications. (Interrup-
tions). Would you mind if I tell this
thing to him ? Please let me tetl him.
I am talking to Mr. Ahluwalia. Don’t
get excited. Please understand that
Mr. Sikander Bakht was permitted
by the Deputy Chairman to make

some prefatry remarks and that is
why, I permitted him, (fnterruptions).

ot graww fey sEefe
wgiear, fedax a&q St 4 97 W
AMET FOFT F9E F IJAT? @
1 % 3 wr g ... (WIMA)

wgRal, 3B & &m 9gw feFsy
] S, 36, 56 HIT 1986 IF FI
FEAT T W ¥ Ar K OO
feemr argar § & 1986 oF feely
T o ey Awr Ad e
W gew ¥ Swaw wRw 8w
Wom @ ywr frey Feen ¢ oag
¥ G qE & o9 7 SwgAr 9
¥ ag 7 wa fw w oawr feew
femn ? ag & g fafex @
AT ARAT F ... (SR

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Kindly ask your clarifications and
conclude.

DR. JINENDRA KUMAR
JAIN : Madam, I am on apoint of
order. This is time to seek clarifica-
tions.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I know that. I know it, Dr. Jain.
Kindly allow me to deal with him,
I have permitted him to seek clarifica-
tions. (Inzerruptions).
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DR. JINENDRA KUMAR

JAIN He is wasting our time.
{(Interruptions)

THE VICE-CHAIRMAN (SHR!-
MATI JAYANTHI NATARAJAN):
[ have permitted him to scek clarifica-
tions.

DR. JINENDRA KUMAR
JAIN Please limit him to segk
clarifications.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) As much as 1

limited Mr. Sikander Bakht, I limit
him.. (Interruptions).. .

SHRI S. S. AHLUWALIA
These are my questions addressed to
the Minister, not to you.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : No; you please
talk to me. You ignore him... .

(Interruptions). . .

SHRI S. S. AHLUWALIA
You are a future minister or what
you will become, that God knows
only.

THE VICE-CHAIRMAN

. (SHRIMATI JAYANTHI

NATARAJAN) Mr. Ahluwalia,

don’t answer all that. Please seek

your clarifications. . . ... (Interrup-

tions).. .You please s:ek your
clarifications.

© Wy guighe fayg  aggmfear
wFeAT, g FEI g”r A

™ %iﬁ ne & 49 1990
¥

'lwawmmﬁ%ﬂ
eI % W ST @l A &l
TE OF & AT 91 7R @

WMo fdia €A W7 7@ WWW
o F (W)
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st s W ag el |
AT | (WEAGW)  FoET-ASAT A H
AT GIFT ST FFT EH FTI SET
F1E T @ AL 0 AT Fr—ar-
FAT 9 F1 d=rafy § F7 FN
Wﬁ?ﬁ‘ﬁmaa@mmaﬁ
¥ fag) st ww w1 A 3@ W
S IR R (EEE).

u’tgi-n"ra fog st :
@ @ T AT & oge an &
g, ¥ Wer AEied § WWAT W
§ fa fog adff ¥ am w F
faqer &2 9? #Fmw & ag ael

a9r? (saeur)

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) Mr. Agarwal,
please sit- down.  (Inrerrupsions)

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI1
NATARAJAN) Please  seek

clarifications only. You ignare all
that.

SHRI S. S. AHLUWALIA
I am only seeking clarifications.
These are my clarifications.

DR. JINENDRA KUMAR
JAIN : He does not want to seek
any clarification.

SHRI S. 5. AHLUWALIA
These are my claifications. Why
are you reacting ? It is not your
party. Why are you reacting ?

gio fAFz ®MT dAq: AW
Al FEF IR Y@ U |
Ay wfed fede am w3 (AWmaw)

SHRI M. M. JACOB, @ Only
because of the interruptions from
Dr: Jain, he is taking more time ;
otherwiso Ahluwglia is prepared to
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take less time. - Please don’t interrupt.
Let him complete. Let him have his
own say.. . (Interruptions) . . .

o TETHT qQUEm -
ar wg!  (FwEwm)

st gtavm fag  sgeafear:
qRIEAT, A AfewE F qFEE 9%
war Hwer fEe aEt & o@Eet ¥
T ? ()

To @ g W g W
fafacee &Y @ewz 0 § 1 ?

St SqlT ARWRT : qE a9
Afeqq A€ Y, ww af="y o) 9w
Q¢ WET S| amEr Wi A |
(srawia) gw #fee X fFa fag
#er wUAd 7 (SmRue)

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : I am asking him
to conclude. Please conclude....
(Interruptions).. .You can’t have a
running commentary, Dr. Jam.
Please let-him seek his clarifications ;
" otherwise, we will never he able to
finish.. . .(Interruptions)... Let him
finish.. . (Interruptions).. .

ERUlE i

SHRI JAGESH DESAI : This
is their attitude.... (Jnterruptions).. .
This is their attitude.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Interruptions are

not going on record.

SHRI PRAMOD MAHAJAN :*
SHRI N.E. BALARAM : *

DR. JINENDRA KUMAR
JAIN : *

SHRI KAILASH NARAIN
SARANG : *

SHRI RAM  NARESH
YADAV : *

[RAJYA SABHA]

*Not recorded.
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SHRI SYED SIBTEY RAZI
(Uttar Pradesh) * Madam, I am on
a point of order.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) No, I am not

allowing.

SHRI SYED SIBTEY RAZI :
Madam, I am on a.point of order.
This should not go on record.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAIJAN) : Under what rule ?
. .(If:).rerrutpions).. . Under what
rule ? .

SHRI SYED SIBTEY RAZ] :
Madam, my point of order is this.
It has been the tradition that nothing
could be said against the history.
My friend is trying to put the distorted
history on the record of this House.. .

THE Vi1CE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : His interruption
is not going on record.

SHRI JAGESH DESAI
Madam, it must go on record.

SHRI SYED SIBTEY RAZI :
Madam, my point is, you should
kindly give an order that this should
not go on record .. . (Interruptions).. .

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Mr. Sibtey Razi,
I will go through the record. T will
go through the tecord and T will
check up. Yes, Mr. jAhluwalia,
please conclude. '

" SHRI S. S. AHLUWALIA
How can I conclude ? They are
disturbing. (Interruptions)...

THE VICE-CHAIRMAN
(SHRIMATI " JAYANTHI
NATARAJAN) Please don’t
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disturb. If you keep on disturbing
he will never be able to finish.

Please conclude. (Interruptions). ..

SHRI S. S. AHLUWALIA ~:
I am not putting any new points.
1 am seeking clarifications. (Interrup-
tions). . .

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) Conclude your

. seeking clarifications. (Jnterruptions). .

SHRI S. S. AHLUWALJIA
Why are they reacting if they are
not involved in these things ?
Why are they reacting ? If you
have not done this crime, wihy arc

you reacting ?  (Interruptions). ..

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) No reactions.

You please conclude.

st gievim g sgeafemt:
g, ﬁuaﬁﬁatrrrtravmm
LU LT S I SO
Fﬁﬁ'rrr ¥ ol & A ow
q'd‘ﬁ'rvr( qEf ¥ Wi # s
S X §R wmT o 5
feg g & 9 F77 T@ foeht ww
S w&, A wA-gr et g7 aw
T frer g wew o # um o AE
a®g #r fewewET @ oA g,
TR FATKE TN, e AT ger
F fogl ¥ WX =EY, 3§ qE
FAT &7 faa aa # w9
U HEET Fd JARG F G 9T
Ik gF FHX @ IO Fo@T 4T,
qd ¥ o FE@T gr, I e
frmmrg & fFt §zsc oF qEewm
uH FT 9f59H A qIE 97 FT T
a1 91, WET U AYE  wEAR
AT STt g, w0 fgvamg § S
TR §AE qIar a1 agr A
& gfeem &1 ogee Y gATs gsdy
97 T HEE O# gAY
iFAE a1 Wew W F fAw S
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AEw 3@ qifafer qEd ¥ qER
fFar & @@ Fr ot @, &%
Fa F HE! WEE T FL |

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI1
NATARAJAN) : Please conclude,

Mr. Ahluwalia.
now.

SHRI S. S. AHLUWALIA - ¢
I am concluding. (Interruptions). ..

Please conclude

THE VICE-CHAIRMAN
(SHRIMATI JAYANTH1
NATARAJAN) : No reactions on
the member’s clarifications.
(Interruptions). .. Leave it to me to
judge what is celevant. (Interrup-

KUMAR
JAIN : We seck your piotection.
You have to protect us. (Interrup-
tions). .. :

THE VICE-CHAIRMAN
(SHRIMATI ~ JAYANTHI
NATARAJAN) : Yes, I will -

st grewa fag wemarfemt:
FG T TGH 1936 ¥ 1956 WK
1956 & 1986 TF FT | IMAT
mrr § g% gHAr ARaT g f
1986 T* gat Afee &

%Wﬁ?ﬂ'ﬁ?ﬁ'ﬁ? L §
H TN FA F f‘anz &I &
A g & fraet gfem &
gRigeq BN 997 WiT feadar @9
T qEY, 4g A9 I FAT A
10, . . ()

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : No interruptions.
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{Shrimati Jayant: Natarajan) | DR JINENDRA KUMAR
Now, let him: finish (Interruptionsy. .. | JAIN = #
Please conclude, Mr. 'Ahluwalia. |
i THE VICE-CHATRMAN
SHRI S. S AHLUWALIA | (%HRIMATI JAYANTHI
I am coming tc my paint  (furer- g NATARAJAN) : Please sit down.
ruptions). . . . (nterruptions). This is not correc’
| Nothing is going on record. It is
THE VICE-CHAIRMAN | veryunfortunateif yow make personal
(SHRIMATI JAYANTHI |  remarks Please not’t make personal
.NATARAJAN) : You have taken | romarks in the Heuse.  (Jnferrup-
"12 minutes. Now, please conclude. . #ions)) Don'tdo this  (Interrutpions)
(Interruptions)... The interruptions

will not go on record. (Interrupt/ions) x
The interrupiions will " not

gt gegetn fag sgeEan o -

g0 on record. | WEed, B oag S e §ofe
L W A w9 O, WE A T fa
SHRI S. S. AHLUWALIA : * AL g3 & v Tl Ay o9 A1
ad
THE VICE-CHAIRMAN &
(SHRIMATT - JAYANTHI P , i
NATARAJAN) : It will not go on KB LU 1010 B (L B i
tecord. (Interruptions)... 1 am not | LIC T
zIallowing you. (Interruptions)... |
am not allowing. Please sit down | st gimeia rgeran o :
Mr. Agarwal. (Interruptions). . . N ) fHE = )
Mr. Agarwal, please sit down. - WA FEl WA AT wEEE e
(Interruptions)... Mr. Apluwalia, ag A Aw T AR iy
please don’t make any personal .
remarks against Members. (Inter- ¥ ¥ O0F a9 W w@W 2
ruptions), . . Please not’t make Y ;
personal remarks. (Inrerruptions). . . qg W oEE  frow ww
s 4T & @ ™ F zhEw 3
SHRI S S AHLUWALIA T et e T
No, he could not disturb me. Why ™ T wr o e & !

C L. (wmwewm) .. T A W Ee
\ g% TUET I % 3T Y. .
l (Fmaw) .. .59 el T Hfa
|
1
|

is he distusbing me ? (Interruptions)

THE ~ VICE-CHATRMAN
(SHRIMATI JAYANTHY
NATARAJAN) : 1 will expunge it.

(Interruptions) .. 1 will expunge 1t.

FT JIET awr. ..
St gHle wgwe o AE ey

(Interruptions). .. 1 will expunge it. Afe zor A g1 ¥mR S, =m
(Interruptions). .. Mr. - Ahluwalia, B A

don’t make personal remarks g l‘ﬂ_% 7wt
{(Interruptions). .. IETI e i D I O C i el

Mr. Pandey, don’t make personal q TR ST oA A

remarks. Please conclude. (Inter- W wfeg A feat g1, . (SRee) -
ruptions). This will not go on record.

Sx THE VICE-CHAIRM AN
DR. RATNAKARPANDEY : | (SHRIMATI JAYANTHI
SHRI S. S. AHLUWALIA : * { NATARAJAN) : Mr. Abluwalia,

please conclude.

*Not recbi'déd- )
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=i grasia fag agadife
et Mow €%z, dFT A"g HRY
#rr gfaar qa7 7 qG Tasrag
SIFRTATE B ad &) 3 R 9"
FAMME . A AIF Aq AT ge@ g
w1 EAH vE7 2, g aw A L

THE VICE CHATRMAN
(SHRIMATI JAYANTHI
NATARATJAN) : Please coclude.

You have alread v taken 15 minutes.

Wt gl siw  Tag - srgeranten
nerEAT, ag W froq @EE § 8|
¥ R TH oav W St TR
AT QT § ¥T IW ST AT WIfEd
FEAT & | WERAT, THEF AT NI
§ ux am ok mfss F7 g1
WENEET, 2 AFEEY, 1991 I URH
uFar qfmy #1 d3F AT wE)
TR qrT JETE TR W UK
vt gftwz #1 dF F g A
& @ Al A7 Femw HE A
gEEA fear ar & @@ Amw &

[srawmens (st uwewo Fsh) WrE-
d@tT g

F g9 F g F Afd qQoraar
farRe grit 1+ 9fr wfemw &
M # MEeE ¥ J
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3.00 P.M.
{1 wRIw AEAN giw o ¢

Jradee (st gwo o &&fY) ¢
s 5T ofl9 | othingis going
on record.

*

5t dxly qroan A

Ty (s TWe o dY)
71T dfsw 1 mr. Ahluwalia. dont
enter into argument with him.
You please address the Chair.

A giemeha fag s
FUEACAE  wEled, FATT T6E S
Tt e frw & oOE TEAT
afeeg @1 d5 F w=T T W
I3 #  JmEar ﬁ??m?r‘é it
o uw qEt g faedr d A T
gty & et Fw 911 @ IO
gREt ¥ g% § frogw A AbeT
Ao T g g (sIE)

THE VICE-CHAIRMAN
(SHRI M. A. BABY): Mr. Ahuu-
walia, please, please coclude.

Wl wwwm qrmm qree: *
stwal qear sfga: *

Jeewnae (st o @o W)
Tt afgr oY s 3 WRC |

These interruptions will not be
recorded.  You please permit your
colleague to conclude. . .(Interrup-
tions)... ‘These interruptions will
not go on record. Why are you
unnecessarily vitiating -the atmos-
phere ? Mr. Ahluwalia, you please
address the Chair. Don’i enter into
argument .

t goreiw Ty agepnfor :
awq;mm,mﬁtha%

*Not recorded
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[ atEsitaTag weganfaar]
T amEfawrer F1 g 1 TN AT
JERIEATS F1, G- AW TH
VI SWaT qiEf & faarag, s
Heq fag@y gegdr fyEwr @
WA Sar q1Et #1 fiamg FEd
g Sl W syw fom § (swawmd)

SHRI N. E. BALARAM : Sir,
we having a debate ?

THE VICE-CHAIRMAN (SHRTY
M. A BABY) : No, we are not
having a debate. He is seeking
clarifications.

SHRT N. E BALARAM: T want
to ipow from the Home Minister
whetber we are having a debate.

SHR1 V. GOPALSAMY : If
we are having a debate, let us have it.
We have no obieciion. But at the
same time we should also be allowed
to speak this long.

ot giwsia Tag wgeranfemr
IqMATHAT WElRT, § qOAT =gl §
s fagrd aeg st XSS

ﬁ%mr@ﬁ?mﬁﬁaﬁ*
aw T & a8 fewoqes

8 # TEER T § a1 ¥Pm
memqm T ? 'O Ay
SAA &1 TEr §, I Al HgEd
FACN A AR WA faerd
qEdr Y ¥ #Er & S SER
IR T F g wE faEir @
qAE, . 1991 FT TSEE  wEaAr
qfmg &1 dfer ¥ sw@mEw A
g1 IF AR FEIGAH
gvm@%ﬁr%ﬁmm
g FHT REHEE L o TR
ar UZ W wEET w7 | U9 T
g?fmuﬁ‘s'ﬁrsr%qﬁaamg
fogiv oTaEr dmar @ faur R

Q
ITF QT d HL |7 GAAT AT

[RAJYA SABHA)]
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TG, FT IRAT S a1 AT F46T
T ARAT &7 T@H WL FT
FET e &7 fgegme g, s
A A TOT FL) L (WEEE)

§ umad merw ¥ wAT wgRT
¥ S AEm &5 QEw WE
FIT mHE #F1 HET FG TR
oAl JIfgdeT A AT F1S FAwE
FF A AT gen fa AT Sw
ed 1 q=AT A7 fRlt wfex, Afeig
g a1 fremar w1 e &
wifors Fal % at gEa gxlmw
Tl frer wedt 81 T s mEsHET
CICE i B %?'h qETT °Y
@ g | SEs wo-arg & 9w
mgmqa‘rwaﬁu?rfﬁzﬁ—w%
AWM X N W §rT fgwar
gzl P & W ST ¥ 9§ WE 9%
W W qfF wfey gt qurefae
zfesw @z qamArT WEY € @Y ¥
X T T T #; g, A w)
T &, TEE @I F E AT gaisia
WA R gl oaF gwmdr g
f& s a§ W s afw mfax
3 A wAi wmY oW ofew
HeT FAAT mfaqn FAT A T
T FF F@ER ¥ agr 9 ey
Hrt T AT FIE NG TH B

&7 wR A g oA A W R AA
a:T g M foqy fami & "ew qu
FE F fyo Tqemw AE mn 2
HIX fFA4T B FErT T w6, W
T5T F T FT, | . (awu w-uE)

7, F 59 geq ¥ WIAA F
A § g WAl ¥ AN g q
M oF@l g & S ogw sgweEt
g2 8 1 3T wEardl # wr g @
St F® fem o ifefem R @

S § W SR AT FE & A

IO A F fAu F T T
T F&H SAIHgHT WX T5T AT F
a7 aiferi 3T oF Fae awfer Aw
I & FA oFGd, ar e G
wmv.#%qgr%a—m,mw
F faaw o o qEdfw § Aved
agt & ArRfee @ T agr
wEfeT =T Fifaw #G

§ :d"m..
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G ar o gewrR ag gament ¥
¥ ag 9ac  wEtew W aE ¥
water st Y geArs @AW
g & Ty A qET F e q
R favg & qm@e @ [ HEATE |

SHRI DIPEN GHOSH : Mr.
Vice-Chairman, S, at the oufset,
1 want to make it abundantly cleer
that actually, day before yesterday,
on the basis of cartain Press repotts,
certain point s were raised and it was
demanded that the Home Minister’
shuld make a statement. Yesterday
also, a similar statement was asked
for and it is good that before making
any statemenf, the Union Home
Minister waited to receive the reply
from the Uttar Pradesh Government.
But what we wanted from the Unton
Home Minister was the Union
Government’s statement on the
published Press reports. But un-
fortunately, the statement which the
Union Home Mnister has made
contains only the repleiés given by
the Uttar Pradesn Government.
Obviously, in the Indian Parliament,
the Members of Parliament are
entitled to seek clarifications on a
statement made by a Union Minister.
According to this perception, the
Union Minister shouid make a
statement anvway. In regard to this
statement, there ore-some important
features. Without meaning  any
disrespect to my elderly colleague,
Mr. Sikander Bpht, the leader of the
BIP,to put the record straight.
I must say that what he stated here
as part of history was only his
perception of history and not the
history which had actually taken
place. There may be a difference in
perceptions. You know what
happened, what transpired, in the
last History Congress held in Delhi.
The whole dispute arises out of a
partisan interpretation of the history
by a party called BJP. He has also
given a new concept of secularism.
A party wedded to the goal of
establishing a Hindu Rashtra is
called a secular party because this
is declared by & person belonging to,
a different religion. It may be hig
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perception. But you and we have had
the taste of secularism in Kerala.
He was referring to Kerala where
in the last election a Left Front
candidate was opposed by the BJP
Muslim League-Congress I combine.
An md:pendcnt candidate who was
supported by the Left Front was
opposed by the BIP-Muslim League-
Con ress I. That may be a perception
of secularism which he saw in the last
election in Kerala. What I want to
say is, in fact, the BJP, in order to
gain political mileage and more . so,
electoral mileage, had used this
dispute and - obviously not the
mandate, by stoking fire to the
religiosity of the people of our
country. Everyone witnessed that
wherever the Rath Yatra -

. went
through, it sparked off riots. And
after the BIJP assumed  the

governance in UP, we know how

communal passion is running high,

how communal tensions are being

aroused everyday. Today. the BIP

cannot absolve itself of the responsibi-
lity for creating a communal divide

in our country. For giving clarifica-

tions the senior Minister is not there.
But anyway, Mr. Jzcob is here. From

this statement it appears that as many
¢s eight or pine times the .Union

Government had to write letters to
the UP Government on the basis of
certain information either published
in the press or received by them

through their own agencies. The fact
that in the recent past they had to
write eight or nine times to the UP
Government indicates that there is
something wrong going on there.
There are two aspects—the court
orders and the assurance given in the
meeting of the National Integration
Council. The UP Government bas
given its own version. Obviously it
will give 1ts own version. But what
about the Union Government’s
stand ? So, my first point of clarifica-
tion is whether—whether Mr. Jacob
replies or Mr. Chavan replies—
the Union Government is in agree-
ment with what the Uttar Pradesh
Government bas stated in connectjon
with the incidents referred to in the
statement, What is the input that
the Union Government has got orisin
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poasession of other than those
received from the State Government ?
Do the recent demolitions which
have taken place or which are taking
place hit the Court orders and also
the assurance given by the Uttar
Pradesh Chief Minister in the National
Integration Council meeting ? I
would like to know this. I would
like to know specifically from the
Union Government—I am not seek-
ing clarifications on the statements
made or replies given by the U.P.
Government—whether the Union
Government shares the views that
have been expressed by the U.P.
Government because the Home
Minister has already stated willy-
nilly that it does not mean that he is
agreeing to what the Uttar Pradesh
Government has stated. So, I want
to put it on record that the Union
Government ~ should come out
straightaway saying whether they are
in agreement with this or mnot,
whether the recent demolitions that
have been published in the news-
Papers everyday hit the Court orders
or not and whether the Government
does not stand committed to  the
assurance given by the Uttar Pradesh
Chief Minister in the National
Integration Council meeting.

Then, in the last but one ‘para of
the statement, it has been mentioned
that the “Centrdl Government is of
the clear view that the Courls’ orders
must be fully respected by all the
parties concerned including the State
Government, and nothing should be
done which will accentuate communal

" feelings or the semsitivities that exist
in relation to this dispute and make
the settlement of the dispute even
more difficult.” This is just a pious
wish. Of course, nobody can prevent
any body from expressing a pious

" wish. But what I want to know is

what the occasion is which led the

Union Government lo express this

kifld of a pious wish. Has there been
any occasion to do so ?

SHRI CHATURANAN
MISHRA : The Budget Session and
the elections are there. Don’t you
know that ?

[RATYA SABHA]
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SHRI DIPEN GHOSH : This
is what I would like to know

specifically from the Government.
Has there been any occasion for this
or in the perception of the Govern-
ment has there been any dindication
in certain activities which are going
on there of the Court orders being
violated ? Otherwise what made you
say this ? So, come out stra ght away

‘and say specifically whether there is

any  indication of the Court orders
being violated and whether that is |
what made you make this statement
and express this pious wish.

1t is not a simple matter of a pious
wish. We would like to know what
steps the Union Government will be
taking if there is an iota of violation
of the Court orders or if there is any
act being committed by the Uttar
Pradesh Government which runs
counter to the assurance given by
the Chief Minister of Uttar Pradesh
in th National Integraion Council. L
am saying this because my party does
not want the status quo to be dis-
turbed and my party wants that
nobody should indulge in anything
that would affect the interests of the
minorities. My Party wants that
thousand and one temples can be
built, but they can be built without
demolish’'ng or touching or affecting
any other religious shrines. including
the Babri Masjid. So. I want to know
from the Union Government as to
what steps they would- be taking il
the court’s orders are violated or if
there is an attempts to violate the
court’s orders or there is an attempt
to act running contrary to the
assurances given in the WNational
Integration Council meeting. 1
would like specifi~ larifications on
these points. Thank you.
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SHRI V. GOPALSAMY : Mr.
Vice-Chairman, the Home Minister
in his statement has started)with the
events which happened in the month
of October last year. Sir, the events
which took place in the month of
October 1991, gave a stiern warning

[RAJYA SABHA]
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about what is going to happen in
Ayodhya—the dubious game ot the
BIJP Government. Sir, on 7th
October 1991, the Government
acquired the land through a notifica-
tion but on 5th October, the Home
Minister of India received a letter
from the Chief Minister of U.P. in
which the Chief Minister categorically
denied any such move on the part of
the Government to acquire the
concerned site.. And the Home
Minister in his interview to The
Hindu on 12th October stated

“I am surprised because just two
days ago I received a letter from
the Chief Minister that the Govern-
ment was not contemplating any such
move to acquire the land.” Within
two days the Government acquired
the land through a mnotification.
Then on 31st October, the Bajrang
Dal volunteers scrambled upon the
domes of Babri Masjid and hoisted

_saffron flags which is nothing but

exhibiting religious bigotry and a
deliberate assault on the symboljof a
particular religious community.

What is happening, tbetefore,
gives a serious warning because in
the statement there is a mention
about the order of the Luckoow
Bench of Allahabad High Court.
The order is clear when it says
“No structure of any peimanent
nature shall be put up thereon”.
On page 3 of the statement of the
hon. Home Minister, it is admitted . .
I quote : *“According to the Chief
Minister’s reply dated 10th March,
1992 the construction of the wall is
being undertaken”. Therefore, the
Chief Minister had admitted that the
construction of the wall was being
undertaken. But there is a contradic-
tion. On page 4, it has been
stated—I quote : “The State Govern-"
ment has also stated that the Tourism
Department has not constructed any
permanent structure ~’. I would like
to know from the hon. Home
Minister inhether any permanen{
structure has been erected there or
not. If it is not, what is the mnature
of the structure ? As I pointed out just
now, the Chief Minister himself had
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admitted that the construction of a
wall was being undertaken.. The
‘consiruction of a wall in the Nagar
style of architecture had been com-
menced by the U.P. Government’
according to reports received by the
Home Ministry. Therefo.e, I would
like to know from the hon. Home
Minister, what is the nature of the
structure ? If it 1s a permanent
structure, what is the Government
going to do ? yWhat are you going
to do when the U.P. Government
has defied the specific order of the
High Court ?

Under these circumstances, the
statement of the Chief Minister of
U.P. as well as the statement of the
Secretary-General of the VHP, Mr.
Ashok Singhal, are to be taken into
account. Mr. Ashok Sinhgal had
sa'd that the demolition of the
structures and the buildings in the
premiscs of Shri Ram Janma Bhomi
was the most welcome step towards
the iiberation of the Janma Bhoomi.
He stated that with this important
step, the process of construction of
the Janma Bhoomi had almost
commenced.” This is the stat:ment
of Mr. S'nghal. The Chief Minister
of U.P. said yesterday that they were
gong to buiid the temple at any
cost. What does hc mean by ‘any
cost’ ? Are they going to build the
temple at the cost of the unity of
India ? Are they going to build the
temple at the cost of secularism ?
Are they going to build the temple at
the cost of democracy ?

Si1, the VHP had declared some-
time back that there was not one
mosque, that there were thousands
of mosques to be demolished. They
said that. When we see what
happened last year, in the month of
October, and what has been happen-
ing in the last three-four days, we
are terribly afraid that, any moment,
the Babri Masjid structure would
be demolished. The moment . they
commit the fatal crime of demolish-
ing or destroying any part of the
.. Babri Masjid; that very moment, the
concept of unity, the concept of
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secularism, would be totally
destroyed.

Mr. Ashok Singhal has also said :
‘By the time we reach the shrine,
where the sanctum sanctorum will be
built, our fervent hope is that the
Muslim leadership will agree to
shift the Mosque’. Therefore, their
intention is very clear. What is at
stake today is not just whether India
is going to be a secular State or a
Hindu Rashtra. What is at stake is
the very existence of a nation-State.
India’s survival as a pluralist’c and
an evowedly democratic soc'~ty is at
stake. Therefore, I would like to
know from the hon. Homc Minister
as to what the Governent is going
to do. What are you going to do ?
They have removed the structures.
They have demolished some Hindu
temples. This is «fi operation in
camouflage. Their sole aim is to
build temple on the ruins of the
Babri Masjid.

Sir, the Central Government is
following a weak-kneed policy. The
most ridiculous hypocrisy of the
Congress(I) was demonstrated yester-
day when they stood alone with the
BJP Memters, when the Motion for
the suspension of the Question Hour
was put to vote. Then, when the
leader of my party pointed out that
the voting should he by Division,
they developed cold feet because, in
that event they would be exposed
to the whole world, in regard to
their commitment to the principle
of secularism. Then they somer-
saulted. This happcncd yesterday.
Sir, I raise my accusing finger at
the Congress party because it is they
who permitted them to perform
‘shilaniyas’ i Ayodhya. The whole
trouble started then.  They were
responsible for that.

The Home Minister is giving
sermons, preaching sermons. Wise
counsel. should prevail. When the
minds and hearts of millions are
wailing our Home Minister is giving
serimons in his statement, .as -Nero
was fiddling when Rome  was
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burning. I would like to know if
there is a a covert relationship or
conspiracy between the BJP and the
Congress(I). Also, I would like the
Home Minister to give specific
answers to my three questions.

Is there any site-plan for the
proposed construction ?

What is the nature of construc-
tion 1

Has it been approved by the
competent authority ?

Will the Home Minister assure
us that he would send it to the
special bench of the Allahabad High
Court for its perusal and approval ?
(Time bell rings). Before 1 conclude,
1 would like to say hat it is not a
party matter, it is not a patisan issue.
It is more dangerous than the issue of
Punjab or the issue of Kashmir.
The future of India is to be decided
by this issue. All the democratic and
secular forces should, there fore,
stand shoulder to shoulder to fight
this menace posed by VHP and BJP.

Thank you.
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THE LEADER OF THE
OPPOSITION (SHRI S. JAIPAL
REDDY) Mr. Vice-Chairman,
at the very outset, I mmust make one
thing ¢lear. We are secking clarifica-
tions today under a protest because
the statement on the basis of which
we are seeking our clarifications is
not worth the piecc of paper on
which 1t is written. The Home
Minister, instead of being account-
able to Parliament, has only turned
out to be a courier. Though he said,
at a certain stage, that he would
offier his opinion, 1 am sure that the
opinion he will offer towards the
end of this round of clarifications
will be as vague as his original
statement is. This statement 15 an
essay in evasion, equivocation _and
escapism and this particular attitude
has characterised the Congress(I)’s
approach ~owards this problem w1l
along. Since 1986, the Congress(I)
has kept quibhling and prevaricating.
It has been sending out conflicting
signals. The ambiguity is, in fact,
a clear sign of complicity. I would
like to know whether the Govern-
mént of India is not colluding ‘with
the U.P. Government ; whether the
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Congress(I) is not colluding with the
BJP. Toxiay, 1 do not have to find
out the motives of the BIP. They
are clearly malevolent. They are
progressing according to a set plan.
Whatever they might be saying, they
would be saying it all with a paricular
plan in their mind. But what about
the mind of the Congress(I) ? It
appears to be spilt ; it appears to
have heen paralysed. 1If the BJP
believes in what it calls positive
secularism, the Congress(l) appears
to believe in paralytic secularism.
Mr. Vice-Chairman, it is not the
BJP which is on trisl: if is ‘he
Congress(I) and the Government of
India which are on trial. -

SHRI AJIT P. K. JOGI (Madhya

Pradesh) And the Janata Dal is
the jury.
SHRI S. JAIPAL REDDY :

The Janata Dal has already sacrificed
power at the alter of a principle whose
bona sfides cannot be suspected b~
anbody so ‘far as this issue is
concerned. .

Wi UA AIW AR . IF I
a7 W@ A7 aF W Fgr 97

gt FUFR Ty e F
INFAT F IGA TY T R K
AN FAWT WEN E T

SHRI S. JAIPAL REDDY
Of course, 1 know that Congress(l)
men are not inspired by the samne
high principles to sacrifice power.
1 can undesstand their political
compulsions. I am only drawing the
attention of the House to their
overwhelming political compulsions.
The statement does not refer to the
Sankat Mochan Temple.  Today’s
‘Hindu’ reports clearly, “‘Last night,
the. cement idol of Hanuwan

in  the Sankat Moch an
4pM. Temple was re-located.”

Now, we know  what
relocation in the lexicon of the BIP
means. [t means demoliition. It has
been telocated in a neighbouring
town. I'would like to know as to who
has this right to relocate the temple ?
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We are proud Indians. I am also a
proud Hindu. I am not prepared o
concede this. I am a proud Hindu.
I am proud of the glorious traditions
of Hindu tolergnce. [ am oaly
ashamed of the pew tradition of
intolerance that is being introduced
in this country. I would ke to know
as to who, waich Hindu organisation,
which politica! purty, has a rigit to
demolish any temple. Today’'s main
question is not about the demotition
of Babri mosque. Of course, all
these steps are a prelude to that
But the steps by themscives are as
controversial or as condemnable or
as despicabie or as 1eprehensible as
the ultimate goal of demolition of the
Babri mosque. So, I would like to
know from the Home Minister what
steps they are going to take to see

that the status quo ante in respect of

SANKAT MOCHAN  iempie s
restored. When will that temple De
rebuilt on the place it was locaied ?
Will the Home Miznister come forward
with 3 categorica [ answer ? Now, the
U.P. Government has veferred to a
tourist plan. Tre myth is exploced by
the simple fact that the laud has beun
transferred to a private organisa-
tion—Ram Jaamabhoomi Nyas. How
can the tourist plan. embarked upon
by the U.P. Governiment, be entrusted
to a private egency after the Govern-
ment acquired the land ? I do not
know the legal position. I would like
to know fiom the Home Minister of
India whether the Government of
India can take possession of this
land because quite apart from the
disputed premises in which Babri
‘mosque is located, this piece of lana
also is importan:. Will the Govern-
ment of India take steps to acquire
this piece of iand and take it away
from the control of the Government
of UP. 7 1 know you cannot touch
the U.P. Governinent with a barge-
pole or a pair of tongs. But can you
atlest cothis ? The UP. Govern-
ment told the National Integration
Council, the Allahabad High Cowt
and the Supreme Court that if would
not transfer or alienate any piece
of land. I would like to know
whether the leasing of this piece of

MAR.
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laad to Ram Janmabhoomi Nya
¢oes not amount to trausier ¢

alienaiicn of the land. 7This is 8
blatant case of violation of the
court’s order, of the assurance gives
by a major party in the couniry—-tne
BIP—at such a forum as the Natioua!
Integration Councit. It the U.P.
Goverament has violated the couri
order by alienating this piecc o*'ianc
thiough lerse to a privgie orgamisa-
tion, what action does the Govein-
ment propose to take ?

New let nie refer to the consiruc-
tica of wail. The court said that no
permanent siructure be erected. If
the wall has been erected or is being
erected and if the wall is of a classic
kind, modelled after Nagar architec-
ture, if is a permanent structure.
So, it is a second case of contraven-
tion of court’s arder. I zan under-
stand, of course, the swindling of
B;P Government. But it'is matched
by the bungiing of the Home Minister
of Incia. It was alsoevident yest r-
day when the riotion for suspension
of the Question Hour was tabled
by Mr. Suresh Kalmadi. At ope
stage, all Congress Members stood
along with the Members of BJP and
voted against the motion with a few
exceptions, of course, but at a later
stage there was chaos, anarchy,
disorder, in the House. All, of course,
was convenientiy omitted from the
TV proceedings today. And later,
our Home Minister, the Leader of
the House, took a very virile decision
of not only abstaining from voting,
in a way absenting from voting, if 1
may coin a phrase, because you did
not even press the black button.
It was not clear wiethe1 the Congress-

I Members were present in the
House or not.
SHRI MURASOLI MARAN

(Tamil Nadu) They were non-
exisignt for a particular period of
time.

SHRI S. JAIPAL RELDY
They simply disappeared mto thin
air for a pa.rtlcular time.
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DR. .G. YIJAYA MOHAN
REDDY (Andhra Pradesh) : A
vanishing trick.

SHRI S. JAIPAL REDDY
So all these things indicate confusion-
ambivalence and, above all, compli-
city of the Congress-I and the
Government of India. This is not a
forum for us to charge BJP with.
How can I charge a party with
anything when it is pleading guilty ?
I have great respect for Mr. Sikander
Bakht, not only for his venerable
age buf also for his highly respectable
personality. And he was being
quite. - .

SHRI VIREN J. SHAH (Maha-

rashira) And the genuine
secularism.
Y

SHRI $. JAIPAL REDDY : He

is a positive secularist. Whatever

that might mean.. .

SHRI MURASOLI MARAN
Pseudo-secularism, . . ..

SHRI 8. JAIPAL REDDY
No, no, no. He is a positive
secularist. No ; all words give a
new connofation with the passage of
time. The word ‘gang’ in Shakes-
peate’s timg Was a very genuine term.
Now it is not. So, they are going to
degrade and debase the word
‘positive’ as that. . . .(Interruptions).. .
1 would like to know from the hon.
Minister whether he will be able to
say that the facts supplied to him by
the Government of Uttar Pradesh
are all correct. He says he does not
agree with some of them, but he does
not say with what he disagrees.
Could there be a greater example of
hypocrisy and dishonesty ? .
(Interruptions).. . Nor does he say
where he agrees. .(Interruptions).
. . Therefore, I would like to know
from the Home Minister whether he
will be able to head—I wantthe Home
Minister to head—an all-party com-
mittee’s visit to the place to know
the facts for ourselves. Let an. all-

party comiittee pay a visit to Ayodbya
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Ayodhya today is under a kind of
undeclared curfew. .

SHRI PRAMOD MAHAJAN -
You can go there at any time you
like, even tomorrow... (Interrup-
tions). . . )

SHRI S. JAIPAL REDDY
No, no ; .. .(Interruptions). . .

THE VICE-CHAIRMAN (SHRI
M.A. BABY) : Order, order.
Mihajanji, Afzalji, please sit down.
Your leader is speaklng Please sit
down. . .(Interrupiions). .

SHRI MOHAMMED AFZAL
alias MEEM AFZAL : For me,
court permission is required, but for
what Jaipal Reddy said, permission
is not required. This 1is their
secularism ! -(Interruptions). . .

AN HON, ME
cannot violate thef
(Interruptions). .

BER : You
Court's order. . .

SHRI S. JAIPAL REDDY
Sir, the objection of BJP Members to
the offer of Mr. Mohmmed Afzal
to visit the place is absolutely
reprehensible.  Every Members of
Parliament has the same right to
visit a place. Therefore. . .
(Interruptions). ..

THE VICE-CHAIRMAN (SHRI
M. A. BABY) : Please sit down.
No cross-talks. Mathuriji, Pandeyij,
please sit down.

SHRI S. JAIPAL REDDY
Iwould towards the end request the
hon. Home Minister not to treat this
issue as another piece of political
opportunism. This is an issue, as
Mr. Gopalsamy has rightly pointed
out, which impinges upon the
emotional unity and integrity of the
country. Therefore, before U.P. is
lebanonised, before U.P. become
another Punjab or Kashmir, I would
request you to wake up from your
deep slumber. I am afraid, you are
not only sleeping now, but you are
still snoring.
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STt FRATT2
T 5T FB FTEIFI IEAl

qgAl qE [ OHEAE T T
a‘rﬁwtwmﬁiﬁ?”r% a2
fs <agr azy gfewr § IwH Az
zeerg fear & fw & wiw 1 o=q
fmar g1 41 ag ofex ¥ fav fEar
A oar ¥ ogrAEw TE owE S o7
#gam =myr ¢ fF wftr worT  siy-
faam 1804 F fHewid gTT 3 UT
g fem® g wr Sy qfongr &
W 2 en% nare afk s qvEw
o W wwd Afasrt afEg w7
§ wff & w7 wza & A ag
FAA IW! AT A OFT GFT F
fams. e @ Afr owsw wfa-
frgm & fdgn a7 &1 ST STA AT
FE #W 9EAE F99r Qi@ §
arft a7 #7a & f& wfg &1 #wq
vq wfgr gqre F fao fEar W
2 By oag & @1 uff &1 wEA
fam T & IEET FeIq TEHT WA
FAAT 9] 1 GEFTC WX W
sar qift F gmmEa T ug "faz
g1 fawio #za @ Famr f¥g
qred T oFed w7 Gy F#vAT O
9dEHt 1 qfqar I EWAT E, 1 K 0%
wAT @z Z froarzdia #7379t

oy
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£ Tre oRA 3 g @ 9fw &7
g faar & ag o\ wfae 8917 % fao
fEgr & a1 q¥Ew W 9dET &
fewm & fev fFar 27 fw oavg
¥ owEd A FE F OA™R IT
IR Ar TR A, g F ATH 9T,
9 & TAIF 9Y, I g ¥ o9
a7 %% ¥ gy 9x oA A
geq wfafraw, 1894 &1 gewEd
w7k Fgd or ¢ 7 g ww Afex
AR & far suw wfge fwg
FHA @3 EICRS EXG I % W
g@ § A wiw aad § &
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w7 iz & frwra & fau #T miY g
Te Har S g R oars & owf
nsa  wfefam, 1894 & wawng
ar wfg 1 ogwA e omar § oag
fryr S ¥ fau wreg S=4ar
qrEl a awFR F F7 R war §
 amdm 0z wd ST ¥ RO wt
AT FEW fE . (SWE W 6E)
THT Al 40-40 fere At g a
r ot oF frmz ot =@ gEm 3

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : Please conelude
within three minutes.

SHRIAJIT P.K.JOGI :
just begun, Sir,  IFF  FgEH N
sa“f afsdr 7 @ Tom fear mar
F BF o3E ONIW A1 WE A o4y
Fmra 51 2 fF afgar w=q, o
CEC (4 S AT F1 firaar
T K oUug WAl ARRT § '
=g ¥ ogg qAAT FIEW fF FE”
yEw A T-I'?Eﬂl“’ 3 @1 fE Sey
Iq9 wa’ s FT qGRT fEar
ot “mfed” wsz &1 wam ey
| ofs IFE 9T FgE B oaw
T gAY eI #1 frmr @
A g W™= § fF oW e anef
wirer & @@ WTEW  EIWAWr &y
wigar &1 wygAr g€ & 39wt §
qﬁra‘g“faagrg%,asﬂﬁm
ﬁi%%lfgaﬁgﬁ%ﬁmﬁ
g% 1 gETE &4 AT axFL A HqT
HIHT ﬁ?ﬂi ¥ gimar wad, awre
waT W STAW WTAW, T meEy
1 sgm fear @7 aNm@ ared
qff@RT F W AT FEHIT ;T
e fear 37 sEE e
71 ﬁ?wﬁmaﬁmgﬁw
3@ " Fore § ag Soae g
frar &, s arHl @l (1)
¥ ¥aw giaar waw, TNrE wEq,
AR ATAR AT T IeAG FRar g

I have

,:u'»,:\urufﬂ-:“

A1 FAT I AW FERE A
frate & gz w4 afae ¥ gR ¥ T
weE A frar g, A R R



467 Staterment

[Sar iAjit P. K. Jogi]

g fRMT ST ORI Y eAs
Rl % HF AR H TRV WA
g, TaFr T e fEr g |

# gg Y s wIEIT fﬁ: afc
MarEr "el HiER g fimr war
3, afx wFe "reA AR s Ry
g, afr Tusife afeer § oo
ae afya wfed &7 fuwar war
g Al F|WT TZ HaET ag JET [T
tF ﬂr_j FE I AHT TR
qifg fFar mr F—-SETA 9%
Fgw WME AW g7, fa@¥ 1947
¥ qEH U Al &7 FroEr
ST AT, IAF TAET FI IJIAT AEY
o7 gHRAT &, AT AT TH FT @7
Tysz IEART T FIW KT ATHIT
¥ gra, AL T F @A F
ra, GomEre & fyen amnae &
gra T fear wm g @t W
wer fpar )

§ ArEp 07 War ST a3
A ST JET ﬁ’- AT X n‘r
fw wd s, faaer oeam
Y. . . (|FuT)

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : Mr. Jogi,
please be brief.

SHRI AJIT PX. JOGI : Sir,
I am specific and I am asking only
clarifications.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : Each Member
is supposed fo take omly three
minutes.

SHRI AJIT P. K. JOG! : Sir,
they took 45 minutes. Kindly aHow
me to speak for some more time.
¥ og I ERd g &, stodm
wq AmEma q oFas A4l W §
o T 7 A wwrg & fF oA
wﬁm a‘. BEACH ﬁfqr?mz g, =¥
w3 @el ¥l fEAr amm @l I
aT% EFEFTA TR ETCRIR

o ey ¢ fF oA mEET Agt 9@
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9% §v # SAwr frmmr o A
S| gl w1 ag wgar g fa
@ e v g F qar Faafa?
T T, @Y owEw ey 92
A grar & i agr v @t wEET ga
FRLUS G’Fr%’rmmq-@aﬂm
A gy ﬂt:ramr A e
F A owd amd qf o, e oA
Gwﬁﬁ‘é?mﬂw Tg welt
ST 9 FA FT OFW FI

e R I i i
# & armm Agm fr oS owwoaer
q% # Iewm faEr wwmr g oAR
Fgr W7 & f5 w9l 9x e §
fosmm ¥ frg o ofest @ afsar
& faq @oer gAr sT aEnad
#r Wty & 7g Smer =g,
AAAIT T AAT wgEwm, ¥ osAw
2 ¥ 15 E‘EW%&HWT%
ﬁﬁfi‘lﬁﬂﬁraﬁﬂ%, T

IR F a9 Ja1 4 o1 9gen
1 fawm s@ ¥ fNu,  adest
#F giem ¥ F fan, wEfee
ITN 7g fAFm FT @ THEH
qfy = #=r S fET

wMEA F OGN HIX BF wEN &
dqT WA I ST ®E wWEe J
IT I R ?

mw geaa g1 fow wiw ¥ odF
CEATA g F owwnw gfw &t
S &, I W9 FoAgW A&
ST wwar & | Ug - &%ar W og |
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qizsl &% AW g q¥ed F AW ¥
afr FFr I waww g aw
F A7 e =T B

A FT g W ogwmew e
TAT AT, IFHT JeeAqA AGN AT & 7
I (g IR FE weT A AAT
g WEA H OFE §e Y, & osr
ITT TR FT GHIC TT FHE A=Al
T s dmr o3 @Y F aTor IEN
g o9X . (@A)

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) ; Please conclude
or I shall call the next speaker.

SHR! AJITP. K. JOGI :1
am concluding, sir.

THE VICE-CHAIRMAN (DR,
NAGEN SAIKIA) : Do not make
a speech.

ot statg A & gg o ST
agm 5 wwaww afs Ame § oS
qeifasY § wT T FEr AT A
g ot fag fgg ofwg, aoiwm @@
oI AT SAaT qef & WP 9

s o ¥z fa=r &
wfeT &1 g9d

THE VICE-CHAIRMAN
(DR. NAGEWN SAIKIA): Iam caling
the next speaker. Prof. Saurin
Bhattacharya.

ofY gt KT A K oag swen
IEN 99 fF AT ww § ¥|A
4 v & qrefim  wwE
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mEr w1 A fegr g @ET qdwd
g & & S 68 whima st
T g Asz T faar & fF s
) AT TG FY g wwa & 5 9w
#fex A9 F fow A9z fear wmw
T oaRa & ¥EH sfw= il

THE VICE-CHAIRMAN (DR.
WAGEN SAIKIA) Please
conclude. 1 have already called the
next speaker.

st RMAF ST TEET Hae
g f& wr@ & 97 sfamg &vn A
g ¥ G far @ afex aand
F fro ... (SHEaT)

THE VICE-CHAIRMAN. (DR.
NAGEN SAIKIA) Please
conclude.

Wt WSg LTl d@r §aT 48
T & 5 o #eT T faen ?

PROF. SAURIN BHATITA-
CHARYA (West Bengal) Mr.
Vice-Chairman, Sir, thank you for
the opportunity.

THE VICE-CHAIRMAN (DR.
NAGEN SAIK1\) : Please try to be
brief

PROF. SAURIN BHATTA-
CHARYA : 1 will try to be as
brief as possible. But I will be giving
a few profstoriel remarks before 1
seek clarifications. While coming
to Delhi, on Monday, 1 had occasion
to read a very bold statement—
at lest it was given out in bold
heading—that if the Central Govern-
ment’s directive or the court order
was violated, Article 356 may be
invoked against the UP Government.
That was a very bold statement made
by the Home Minister of the country
and I should say a very fitting bold-
ness for the Home Minister of our
country. But yesterday, in the
midst of it, an anti-climax was wit-
nessed, evphemistically I would say,
neither the Congress(I) parvy, nor



471 Stateirent

[Shri Soarin Bhattachnrya)
the Union Government covered itself
with glory by their sceptic perfor-
mance in the division on the suspen-
sion of the Question Hour on a
motion moved by a Congress(l)
Member of the House. But, 1 find
that it had evaporated, it was no-
where to be seen. It was side-tracked.
Such was the technique of the
Congress() party after it stood up
jointly with the BJP against the
motion for suspension of the Ques-
tlon Hour to discuss this issue.
Then, what happened in the after-
noon is really scandalous for any
Government. The House was madc
to wait withou: any business for
about half-an-hour. It was some-
thing simply scandalous. Even today,
the statement that has been produced
has baffled everybody. The Home
Minister said that there was some
opinion of the Government of India
but not the whole opinion, but if
questions were asked he would reply.
Then why it is not here in the state-
ment, that has no been explained.
I will come to the clarification part
now. One, it has been given out
that the Chief Minister of UP in the
National Integration Council meeting
held on 2nd November, 1991 gave
certain assurances or undertaking,
whatever you may call it. But
nowhere has it been said as to how
far the UP Chief Minister or the UP
Government has stuck to it, adhered
to it. Have they adhered to it only
by such methods like building up
walls, demolishing one temple and
then demolishing the other for
levelling the entire stretch and
retaining that portion of the temple
where the deity is situated ? So the
Members can draw their own
conclusions from such a statement.
I do support the proposal which was
suggested by Mr. Ahluwalia and
which was then supported by the
Leader of the Opposition, Mr, Jaipal
Reddy, that an all-aprty team from
this House should visit Ayodhya to
report on the actpal situation pre-
vailing there. The redoubtable Home
Minister of the country has to deal
with the "extremists; ‘deal with ‘the
térrorists .and deal with -the: trans-
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Indian forces. There is a monologue
in the third page of the statement
wherein there is & niention about the
message sent by the Ministry. A
letter has also been sent by fax,
moans & fascimile. Tt had been
handwritten. The letter was dated
23rd March, 1992, What is the
content of the letter written to the
Chief Minister ? It says, “1 drew
the attention of the Chief Minister
to the recent steps taken by the Uttar
Pradesh Government inthe context
of the Coutrt orders and the assurances
given by him in the NIC meeting of
2nd November, 1991 and requested
him to kindly consider whether
these steps should not await the
final outcome of the Court cases or
the achievement of a negotiated
settlement of the dispute acceptable
to all the parties to the dispute.”
When in pursuance of the assurance
given by the Chief Miuister at the
National lntegration Council and
when a fervent apreal and a very
humble appeal to the Chief Minister
of Uttar Pradesh—at one time
regaiding which it was said as, U.P.,
that is, Bharat—has been made,
will the Home Minister tell us the
effect of this appeal ? All the things
were done and then he makes an
appeal. So if all the mischiefs are
done and the Government of India
can only make appeals, then this
very contentious issue may lead to a
big conflagration at any point of
time. Will the Home Minister kindly
clarify this position ? The structures
have been removed, walls are being
built, temples have been demolished
for the purpose of levelling saying
that the deity has not been destroyed.
This is a very strange argument.
Will the Home Minister make a clean
breast after making a thorough

* enquiry and place allthe facts before

the House and before the country ?
I would like to know whether, in
the meantime, if there is a Central
Intelligence Agency ~—of course,
not the CIA—under the Central

Government, that agency will look

into the matter thoroughly-and: bring
a report to the Home Minister on-the
bysis of which he can make d'correct
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report, objective repert, to the House.
Thapk you.

SHRI N. E. BALARAM : My
Vice-Chairman, the recent develop-

- ments in UP are very disturbing.

Some of the steps taken by the UP
Government have caused much con-
cern and anxiety throughout the
country. I think that is one of the
main Ieasons why we are discussing
this issue one way or the other for
the last three or four days, because
we feel this is a very serious issue and,
therefore, we are trying to find a
solution to this problem, Now this
issue has become much more serious
because, according to me, the steps
taken by the UP Government have
created much greater complications.
But unfortunately 1 do not find that
seriousness reflected in the statement
given by the Home Minister. 1 do
not know why ; may be, the Govern-
ment might not have made up its
mind or they may be very clear in
their mind but they dom’t want to
tell us. I do not know what the real
position is. On the question of facts
in his reply the Home Minister said,
“How can | give you facts unless I
send my own officers and find out
the facts 7 So, on facts also he is
not very clear or he has not taken
the pains to find out what 1s happen-
ing there. So, many Questions have
bcen  kept unanswered. This is not
what we expected in the debate over
the last three or four days, especially
when the Question Hour also was
suspended which is a very raie case
We suspended the
Guestion Hour. Then the Home
Minister said he would get sonie
report. Ido not know why serious-
ness was not reflecied in the report.
Anyway, I am asking for clarification
only two questions, Many things
have been said and 1 do not want to
repeat them. My fiist question is :
What is the assessment of  the
Government of India of the recent
developments in Uttar Pradesh ?
Do- they feel that the situation m
Uttat Pradeshis easing is iniproving?
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Do they feel so ? IftheydoI don't
agree with them. What is their
assessment 7 According to me
whatever the explantion given by my
friend Sikander Bakht 1 have my
own doubts that the situation in
Uttar Pradesh is improving The
situation in Uttar Predesh according
to me is deteriorating. Fear not
onlyin Uttar Pradesh in the
neighbouring States also. fear among
both sects. Hindus and Musiims
not only in the minds of Muslims
in both Hindus and Muslims is
increasing doubts are increasing.
And T don’t want to criticise the
BIP because the BJP’s position is
very clear. Instead of solving the
problem they are now trying to carry
on with their intentions they are
going ahead 1mplementing their
schemes. They are determined to
implement their own schemes. 1 do
not know whether it is proper on
my part to criticise a- Chief Minister
who is not in the House. The Uttar
Pradesh Chief Minister is now
speaking a  belligerent Janguage.
1 do not know why.

AN HON. MEMBER : Who ?

SHRI N. E. BALRAM The
U.P. Chief Minister. So according
to me the situation there is deteriora-
ting. But I do not know what the
Goverment of India is - thinking.
He has said that he would give his
opinion finally ard we are waiting
for the reply. So my question is
what the assessment of the Govern-
ment of India is. 1 would like to
koow the assessment of the Govern-
ment of India and I do not want the
personal opinion of any Minister.
1 want the assessment of the
Government of India on this issue.

My second question is what they
think about the assurances of the
Chief Mimster of Uttar Pradesh in
the National Integration Council
meeting. He had given three or four
main assurances. One is that he
would- abide by the Court decisions
and the other was that he would try
to bring about a-scttlement. On aj
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these he was very positive in - the
meeting of the Wational Integration
Council. But now what do we see ?
What we are now seeing is that he is
slowly going away, slowly retreating,
from his assurances. Though he is
justifying what he does—everybody
knows what he is doing—he is not
implementing those assurances and
he is going away from his assurances.

Our friends have given a number
of exzamples and 1 do not want to
1epeat them here. For instance,
why did they hand over the acquired
land to a private frust, the Ram
Janmabhoomi Trust ? And, what is
this Trust doing ? Sit, I do not want
to take the time of the House. But
what is that Trust doing now ?
They are demolishing the temples.
I do not know the actual fact,
whether they are demolishing or not.
But onething they have admitted
is that except the sanctum sanctorum
of the Sa‘kshl Gopal Temple, every-
thing is ', demolished. Even Mr.
Sikander Bakht knows though he
cennot speak here. that except the
sanctum  sanctorum of the Sakshi
Gopa! Temple, everything is demo-
lished.

SHRI PASUMPON THA.
KIRUTTINAN  (Tamilnadu)
But the idols are there.

SHRI N. E. BALARAM : But
where are the idols kept? Only in
the sanctum sanctorum. So how can
the temple function ? 1 would like
to know this. Can anybody from
the BJP tell me whether a temple can
function in this condition ? Mo
temple can function and no temple
can have poojas and such other
things in such a situation. That the
ternples or parts or the temples
have been demolished is an accepted
fact now and the feelings that they
have created around Ayodhya and in
several parts of U.P. 1s that slowly
the temples will be demolished and,
ultimately, the mosque will also be
demolished. This is the fear ex-
pressed by many. I do not waat to
say.anything about the wall. It is
soid that the wall is constmucted for
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the protection of the Masjid. But
my feeling is that with the construc-
tion of the wall, ultimately, it will
be difficult for the people to go in.
That is the way they are construct-
ing the wall. So, how can the people
g0 theie ? Therefore. the assurances
given by the Chief Minister to the
National Integra‘ion Council have
not been adhered to. I do not know
what your opinion is because you
are very silent on those assurances.
But, according to the newspapers-1 do
not want to attribute motives or |
introduce politics here—everything'
will ultimately be settled in the
Tirupati AICC meeting. It seems
there is some difference of opinion
within that party on their approach
towards the BJP. I am not criticising
the Congress(I) Party. But this 15
the position if what is printed in the
newspapers is believed, and the
papers are writing that there are
serious differences, that there are two
views, inside the Congress(I) Party
on the cuestion of their approach
to the BIP. Mot that they have given
up the principle of secularism ; Ido
not agree there. But inside the
Congress (I) Party there are serious

- diffrences on the approach towards

the BJP. And it will be settled in the
Titupati AICC meeting. whatever
you call that meeting.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : Please conclude.

SHRI N. E. BALARAM : I am
concluding. Since when it is three
minutes ?

THE VICE-CHAIRMAWN (DR.
NAGEN SAIKIA) That is the
rule.

SyRI N. E. BALARAM: I am
not questioning the Chair. Earlier
it was 10 minutes. Now it is threc
minutes.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : 1 have
permitted. you three times of threce
minutes.

SHRI N. E. BALARAM:

Al right, Str.
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Sir, I am very frank. My friends
there must know. Even in my mind,
there is a doubt. I do not want fo
ailicise them. But doubts ere
there. You should take a unified
approach towards the BJP. Secondly,
you shouid take serious sieps fo
prevent 2 confrontation taking place
in Uttar Pradesh. I am not for
immediate dismissal of a State
Government. I do not want it
I am not of that opinion. 1 want
to make it clear. The dismsssal of a
State Government is 2  serious
matter. And to talk in a light way
in the Raiya Sabha, I think, is not a
regponsible way. I want to say that.
This is the House of the States.
Today you waat to dismiss the UP
Government. Tomorrow, you want
to dismiss the Bihar Government.
Day after tomorrow, I do not know
what you will do. So, on principle,
I am against the dismissal of the
Government. And the situation does
not warrant that. If that is the
situation, then you tell me that.
What 1 am saying is that many
things are not clear on this. 1 am
sorry to sgy this. Apd 1 never
expected such a statement from the
Government after three days of
discussion. How much money are
we spending ? How much are we
spending on everyday’s sitting 7
How much are we spending ? Do
you think about that ? [ am ashemed
of spending money like this. The
Minister should kindly tell me as to
what the Government’s assessment
is about the situation im Uttar
Pradesh ? What is the Government’s
assessment about the activities there
and the assurances given by the UP
Chief Minister at the Nationsl
Integration Council meeting ?

Thark you, Sir.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKTA) : Shri Prakash
Yashwant Ambedkar. Please *ry to
be brief.

SHRI PRAKASH YASHWANT
AMBEDKAR (Nominated) : Sir,
T will he as brief as possible.
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Sir, this is 4n issue which has been
dragging on for a long time. And
while dragging it on, we have carried
it over to the partition of India. And
again we find that people are being
divided on the basis of religion.
Whether the pa-rtition was right or
wrong will be debate ble. But looking
into the situation and history that
we faced, partition was inevitable.
And the sooner We come out of the
hang-over the better itis. Andifwe
allow the hang-over to drag us,
1 am afraid, we will be drowned
in that hang-over. What I find from
the statement is that the Government
is confused again. I am not sure
whether the Home  Ministry 1s
confused or not, but the Government
is definitely confused.

SHRI V. NARAYANASAMY :
The State Government.

SHR1 PRAKASH YASHWANT
AMBEDKAR Not the Stais
Government, but the Central Govern-
ment is confused.

SHRI V. NARAYANASAMY
The U.P. Government is confused.

SHRI PASUMPON THA.
KIRUTTINAN : The U.P. Govern-
ment is very clear.

SHRI PRAKASH YASHWANT
AMBEDKAR : The Central
Government is confused. It does not
decide whether this is an administra-
tive matter or a political matter.
The steps that are being taken and
the steps that arc being proposed
suggest as if this is an admimstrative
matter, and we are leaving it to the
courts. Even when the enactment
was passed, it Was told and informed
that since this is-a disputed matter,
we have to keep it out of the enact-
ment that is being passed. The
second last para says : “The Central
Government feels that every effort
should be made to achieve a negotia-
ted settlement of the issue. - .”etc.
And when we talk of negotiatian, 1
thick it includes political negotiation.
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and it is a political issue. And if it is

a political issue. . .

SHRI S. JAIPAL REDDY
Iwould like to know when exactly the
Home Minister will- be able to reply
to the points raised so that all of us
could adjust our schedule according-
ly. After having participated, it is
our moral duty to be present in the
House when he replies.

SHRI S. B. CHAVAN : 1 have
to go to Lok Sabha at 5.15. It
might be that I will be taking about
40—45 minutes there. Thereafter

immediately I come back, 1 will give
the reply.

SHRI S. JAIPAL REDDY

Do we take it that you will reply
at 6.15 ?

SHRI S. B. CHAVAN
at 6.15.

Yes,

SHRI MOHAMMED AFZAL
alias MEEM AFZAL Sir, T am
on a point of order.

SHRI PRAKASH YASHWANT
AMBEDKAR : You cannot have a

point of order on my speech.

SHRIS. JAIPAL REDDY : Sir,
since the Home  Minister has
clarified that he would only be able
to come back and reply at 6.15, 1
suggest that one more Member from
each party might be allowed to
speak, because Mr. Afzal also gave
his name, and there is time. Having
regard to this, you may please depart
from the convention without allowing
it to become a precendent.

SHRIS.S. AHLUWALIA : You
can permit one Member from each
party.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKJIA) : If we permit
one Member, or one party ; we
shall have to permit one Member
from each party. Now, what is the
- reaction of the Home Minister (o
the proposal ?
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SHRI S. B. CHAVAN : My
point is, by 6.15 I should have the
opportunity to reply.

SHRI S. JAIPAL REDDY . He
has no objection, Mr. Vice-Chairman,
please note.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : So, Members
will have to be very brief and should
not take more time.

SHRI PRAKASH YASHWANT
AMBEDKAR : Now that we have
time, you may allow more time to
Members, and Mr. Ahluwalia has
taken cne hour and thirtyfive minutes,
you Inay give us some more time.

Anyway, coming to the main
issue, my first query to the Home
Minister would be whether he treats
this matter as an administrative issue
or a political issue. 1If it is an
administrative matter, then it is for
the courts to decide and there s no
use discussing it in this House. If
it is a political issue, then the decision
has to be a political decision.

My second query would be,
looking into the situation that we face
not only in this country but outside
this country also whether it 1s
possible for the Government to take
a decision on either demolishing or
transforming Babri Masjid into
tempie. If there is a possibility,
then we can enter into a discussiomn.
If there is no possibility of either
demolishing it or converting it, the
discussion that we are having or the
discussion that has taken place in
this House, is a sheer waste of time.
1t is we ourselves who are participat-
ing—or 1f 1 may put it in other
words—It is we ourselves who are
instigating the masses to divide
among themselves on the basis of
religion. I hope the Home Minister
will categorically reply to the two
specific issues that 1 have raised,
because it is time that we take a
desision.  The.world itsell is being
divided on.cthnic issues. I do-not
go into the whele aspect of it. " But
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we have to save ourselves from that
ethnic issue. The press might not be
carrying it, and so we might not be
aware of it. But the whole world is
being divided on that basis. If we
want to save ourselves, if we want
to save ourselves from such a
situation as is the case in other parts
of the world, we will have to see
that those issues which divide the
masses. either on political or on
" religious iimes do not touch the
masses of the couniry. 1 do  hope
the hon. Home Minister will take
adequate care to see that such a
sitnation does not rise in this country.
Thank you. Sir, I have been as
brief as possiblc.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKTA) : Yes. Thank
you very much, Shri Krishan Lal
Sharma.

st ge wm wwi (fgETEe
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : Now, please,
if anybody, is speaking without my
permission, it will not go on record.
I will request the hon. Member to
speak to the point. Please seek
clarifications pointedly.

St e me Tt oW &
afaggm & I § FTHR IE T
T E K ogg e Wwm ¢ fF
a8 FET T F Aegw  fEaw
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THE VICE-CHAIRMAN (DR.
NAGEN SIKIA) : Please do not
enter into gn argument. (Interrup-
tions). Do not interrupt in this way ;
it is not going on record:. I shall
request the Members not to interrupt.
After all you are going to have your
time to speak.

w7 Fow Wt Yt § ag W
%o qeaT qEA § WG wer oY
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : Please don't
interrupt, Mr. Narayanasamy. Please
sit down. Interruption is not g
on record. There is no meaning in
interrupting.... .(Interruptions)a. .
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) Dr. Vijaya
Mohan Reddy.. .(Interruptions). . .
Nothing is going on record. Mr.
Narayanasamy, please sit down.
Yes, Dr. Reddy. . .(Interruptions). . .
Members, knowing fully well that if
without my permission somebody
takes the floor and shouts it will not
go on record, should not interrupt
in this way.. .(Interruptions). . ,

DR.. G. VIJAYA MOQHAN
REDDY : Sir, the unity and integrity
of the naiion is the prime concern of
every oitizen. That’s why are all
very much seized with this issue and
we also want the honourable Home
minister to reflect on the agitated
feelings among our countrymen, and
he must definitely be in a position to
say what the Government thinks
about the situgtion.

Sir, as 1 understand, the UP.
Government  is following  the
Chanakya niti—sama, dana, bheda
and danda. All these things the U.P.
Government is adopting. . - (Interrup-
tions). . .

~ Now money is flowing into
Ayodhya. Ayodhya is one of the
poorest towns in U.P. Sir, there is no
amenity to the people and the
living standard of the people is also
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very poor. There are three, four
thousand temples and now the
mehants are fighting with each other,
mongy is flowing and gangs are
formed of mahants. 1 think it has
come in the press also. So many
murders are committed to seize the
ownership of the temples, to seize
land, to seize so many other things.
Some people want to have the right
over worship so that they can make
money out of it. Al] these things
have  appeared in the  press.
Because the U.P. Government
supports the Vishwa Hindu Parishad,
now surreptitiously the Vishwa Hindu
Parishad is taking over Ayodhya.
This is a fact. I want the Home
Minister to clarify all these. They
are taking over temples. They are
taking over lands, they are building
up their own groups of mahants and
they are trying to wipe out other
sections, other mahants and others
who are refusing to toe the'r line.
It has been adequately covered in
the Press, all this information. 1
want the hon. Honte ' Minister to
state something about them.

About the wall that is being
built, it is a security wall. But with
great architecture it is being built.
I want the Home minister to say
what the purpose of this wall is.

SHRI V. GOPALSAMY : Itis
g dividing wall of India.
DR. G. VIJAYA  MOHAN

REDDY : About pulling down the
temples, moving in the area which
comes under the High Court and the
Supreme Court rulings. It has come
'n the Press that yesterday n'ght
tis=If ‘o that particular area therc
has been a loi of remova! and
pulling down of temples. And the
mehants are reported to be willing
to hand over the premises to the VHP
for the construction of the Ram
Templ-. All this is a fact. Tourism,
this, that and everything else 1s a
facad>. Behind thc facade the
VHP is occupying those particular
areas under private agreements and
private deals and things like that
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Finally we will find that the VHP
will be coming out as opbe of the
prine movers of this Ram Temple
business.

One point [ want to tell the hon.
Home Minister. Wh:n this issue
came up in 1949 when Vallabhi
Patel was the Home Miaister, when
these idols were  surreptitiously
brought into the Babri Masjid, he
told the U.P. Government that
under no circumstances you should
allow this to continue. That-is why
the pr mise was locked . He was
viry firm that without a common
understanding among the Hindus
and the Muslims and all other
communites of this country there
should not be any disturbance of any
religious structure. That is the way
in which he had very amply stated
it, Sir.

But now why this Government
is having cold feet, we cannet under-
stand. They took the yatris to
Srinagar in o hclicopter. ~ Most
probably that is why everybody is
confused. When the pendulum
swings once to this side and once to
that side, what is the stand of this
Government on all these issues ?
Do:s the Government  believe that
what all has been said that the U.P.
Government is abiding by the
Supreme Court ruling as well as the
High Court ruling will be honoured
or that the U.P. Government will
abide by all the assurance thcy have
given ? This point has to be clearly
stated by the Government because
everything is  contradictory is

happening there. If we close our
eyes to the situation, the ultimate is
going to happen in U.P. because the
Chief Minister on the floor of the
legislature itself has stated, “There
cannot be any doubt that we
are going to build the Ram Temple.
The Babri Masjid is no more a
masjid because nobody is going into
the masjid.” That means they want
to deny the existence of the masjid
serls is @ serigus issue.

125 MAR.
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Let us examine this issue. It is the
Britishers who sowed the seeds.
Secing the resistance of the Hindus

. and the Muslims, antited resistance

in the First War of Independence,
the Britishers sowed the seeds. 1
went to Ayodhya. There was a tree
in Ayodhya, on which the Hindus
and the Muslims who had fought
against the British, were hanged,
and that tree  was worshiped in

Ayodhy:. Afterwards, the Britishers,
to divide them, called some Muslims
religious leaders and Hindu religious
lead.rs and tried to create a split in
them. When they refused, they were
also hanged on the trer. After that
the tree was uprooted and all kinds
of manouevres took place to
introduce a civil litigation. This is
one of the oldest civil litigations in
the country. That has to be under-
stood.

That is why I want the Govern-
ment to be véry specific whether they
are capable of taking a stand. If not,
tell the people that there is a danger
to this country from all these dis-
ruptive forces. Let them take the
situation into their hands. It has to
be done. We heve failed once and the
country was bifurcated because the
leaders were not capable of giving that
slogan to the people. Mahatma
Gandhi felt very bad about it but he
was in minority in the Congress at
that particular time. He was not ina
position to appeal to the entire
Indian people to take up the challenge
of the Britishers who were splitting
the country on the basis of the
Mountbatten Award. Today we are
heaping the awards on ourselves.
That is why the Home Minister must
be very very definite abeut this
answer and the Congress. party must
be in a position to tell the Ipdian
people what its stand is. If they
don’t do so, history will not forgive
them. ‘

dt Tx swdw fag (feRre)
ITaVTEdsT agidd ol ¥ gal o)
o wredm SAar aE ¥ gewq
M AN g W 91 TS WA
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T F. . (=eAr) WMEed A |E

famis & . . TrrEx AL (WIAH)

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : The matter of

discussion is not Lok Dal. You
come to your point.
sit T saanm Ry o owg Wl

FITT g ga fagy ag IHOE
st zasr fergy g, IAFr fewiEA
F oA AL qgR I 21 gF fuo
3% FrA4T 9T AT 4THIT R Th
aftar Fr FAw s v wifge AT
afefc g #r & 8y, Agé&sy #
AT O¥ g1 T o m far &%
&2 g Qgqr arfzu gy dawr IR
HERTT & A9 F i grgald

SHRI PRAMOD MAHAIJAN :
S't, I waat to raise gne point. Yrsterday
morning, hon. Member Mr. Suresh
Kalmadi was so agitated that he
asked for the suspension of the
Question Hour to discuss the issue.
After the statement of the Home
Minister, [ have not seen him in the
House. Though he has given his
name for clarifiction, he has not
turned up for it. So, either his
agitated mind is not very peaceful
about the clarifiction or what we
read in newspapers that a complaint
was made to the Prime Minister
and so he is kept somewhere. . .
(Interruptions).

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) That s
completely a persoinal and individual
matter.

SHRI PRAMOD MAHAJAN
I am worried about this whereabouts.
Where is he ?

THE WICE-CHAIRMAN (DR.
NAGEN SAIKIA) : It is up to
the Member only whether he will be
Present or not.

SHR1 S. 5. AHLUWALIA
He has gone to Ayodhya.

[23 MAR.
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SHRI PRAMOD MAHAIJAN ;
1 am worried about his whereabouts.
Where is he ? Is he pressurised not
to come to the House ? He was so
apitated yesterday.

_ SHRI H. HANUMANTHAPPA
(Karnataka) : Collecting informa-
tion to answer Mr. Mahajan.

Wt gicsta fag wggafear:
g AT ST T qRLT I A
g g 6 gsT d gHm @
are gEd (- gafqr AG @

SHRI PRAMOD MAHAJAN
He is making an allegation. What
we have read in newspapers is that a
complaint has been made to the
Piime Minister zbout his asking
yesterday for the suspension of the
Question Hour. Is he prevented
from coming to the House ? Itis a
privilege of the Member.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : Now we are
not going to discuss Mr. Suresh
Kalmadi’s absence. That is not the
matter of discussion now. Smt.
Sarala Maheshwari.

siAeT @t wigEETt  (qfEe
M) © WAAT TR AGRT

3334

% AR qIE@ ;. FAET T
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I W AL g8 Afew g o
T IEM T qAE F AWM
at F for f&F o=t g v &
wfex =gt a1 FT WA

FET AT |
iﬁmqeﬁaerar%ﬁﬁ—

The Chief Minister said, ‘‘even
in the past, mosques and ma,ndu-s
have been demotlished in different
parts of the country and the world.
Hence there is no question of
hurting the sentiments of

1 any
community.”

IqqATeReT 1, 78 fRam iR
aAer & fF 7 SET WRw F oger
AAT—2 T, 1991

®
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : You have made
yout points. You conclude now.
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) : Now please
conclude ; other-wise I will call the
next speaker.

SHRI GURUDAS DAS GUPTA
(West Bengal) : One moment, Mr.
Vice-Chairman, before you call the
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[Gurudas Das Gupta]

next speaker, 1 would like to

congratulate the Pakistani team on
behalf of this House for wining the
World Cud. Pakistan is our great
neighbour. It is part of our sub-
continent. Because of the victory of
Pakistan we fcetl ourselves proud
and we send our greetings to lmran
Khan and his people and (o the
people of Pakistan.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) The whole
House shares it.

SHR1 GURUDAS DAS
GUPTA The Secretary-General
might be instructed to send this
message to the Pakistani team.

SHRL VISHVIIT P. SINGH
(Maharashira) While associating
myself with him [ would also like to
send a message to the Pakistani team
to kindly prevail upon their Govern-
ment to stop interfering in rhe
mternal affairs of our country.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA) Which is not
possible at this moment. Now Mr.

Anant Ram Jaiswal.
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TR ) . STAETHH  AEET, WY U

o

uq . WL AT
A gwavg wrr wiv ¥ ofw Ry
aqizsfigm  F  yiaivsy w7 w7
aHt F WAT AT WT AT gyETT
T AW F, F WA 9T 7 omgAw

T femmm o=

ARAT FAG F A FAA, TS AAT
g 5 fo 4 =97 38§ owr owyr
T 7 53 wC AT c’» TTIA T

qE T TH AT A, IAET FE mAAy
EEl Q‘h‘r ToAR 3 AMET AT
T omeERd g1 T S5 vedia maer
afrgz ¥ e owm mwmEE 2T
3T AT fameam’T F A Tewr
BT TT ITHT dver ar wywr fyadar
2 pawaiEar &1 Az w, w9 9%
RO ZWT T AT T AR F 1 AT
whse #Yr v wmwfy w1 (3T

[RAIYA SABHA]

by Minister 512

FAFT TH 0ar #7 Ha9T 9GNS

¥ osww gwwmiEm 41 oqgEr &
g oufpw I A T oTHET &

g% 9g=a W FfEn o FEar 2
AT TEFT AT 20 3FT EE
¥ IR Mgy FEAT off W
g% AW wEA  ARAAT T
aft faelt f5 S dE owr few
gagr faor, 3@ AW TR AFEAT
sgg adr T § o wr fyeaw
W after ¥ 3@ &1 Y ag wgd
sar At g1 Afew 3AT mew A
41§70 THAAT IAST AA ) T AEE
5 f& To e av 99FT a (Zedt

o wEE W W wEAr w4, 4z
Y A Z a1 "TEY,  atel

TEL AF g WIHAT W OSqET, TR
AR g3 ERT @ AEmT i
qiNETFaT W OTAAA wEE 0@
aifR 3T 9w ST ¥ Fratiy
¥ W ¥ ogmify dAEr 30 A6
T AT FYA ATAT AT FIAT WA
F ArE AT qA F AT qIAT A
gufgr dw &% T WEAT 2| E

TAN  {9@EAT FEr 2 U’ sy
IR 1o farar fwoT) 3AT
gEM ¥, TAEAT F HEg Fouwm

EIGGIEAE o B B L
fgar, TAET TR AT ATAEAT

FEr o, YrEw oumAr qfies o

ELc Al A LV e | W e |
=i ux AW 41 fFowEi s

st fa oamedy amgE ¥ sfo zq
LG A L S s B G B
i it = g3h =we BFowmarg
% FHF BT QAT STEAT | A IAA
ATF GV uTsAEE Tl faar 3
sTeAs & ke T 7 s wfe w
sitaagm fwwé’ Tgaq & foqm uiv
T AT glaw v ¥ F Fo3w
wfa &y grATTOr 7 fRar Fvn o
TR F R WM E | TF LA
52U TE g4 B O 4 1A wehae
AT FE( aﬁr fraT STomT 1 HTER-
97, WA AT F OAE RAT § H

T FTE g 5 oaur ug ww oARw
F1 oTEEA A8 % fi wEd fas
q oFg wdE -'W ﬂr»_f.ﬁ( I ET

azatafea sy 1 W 27 R geAr



513

Statenient .

g @ % 73 97 I9F0 g1 oA
qAT 1 T EE A W § ¢

TF U I5EATT 9 OURT H
gar § fF @gl 97 wwar v
S ogEmm ST ovEr g1 s dEw
FaTE I Wr 2 ogEd ary # agd
F AEW SR g W ogwEr Am
Tw A far o e ag
A S G ¥ 4g FEed oy
s faifem wad 2 gudr g
i 3rfﬁh-rr FE ) wgwr ag
qum @A ¢ fF tmr g oAt &
mﬂ'ﬁwvgqara“rqagmgwn
f& ag 9® #lEg v 9T W
foest mewer Fr oar W & o
foms wtgre o T ufw @y faai
g9 a1 37 W9 Hfgr wisd
@tg &9 T 78 9% am@y g e
AN AR T &7 F gy el
qiaty wafss #Fw1 oAEr 20 IEd
T Mg qF Ag WizEw @ 2
a1 TR AT AR § ) #IW OTA
fam aw® ¥w 7 & SAu Ry W
#Twaﬁr’viﬂ?rrifﬁaw%
AT C L S I F A S 1
W 9T TZFAT AAET ST @2,
quEdT J9T AT g a1 § g
St & AT WA g OfF A
Al SN FIE h WIS FT Ioeiud

gl ?

A

Fll Ca~ T - |
7Y

oy fawfar & & ow s
it FgaT AEda z B oger s
F T IH FIA T AR FT
Fata & @ § S 7 3z wifrw
aeRiT &1 gAT FEEREgEA #
g ST FY TS g fFogw oF
Imrafew awfoez Pofes 3 afws
< g Ag 3 afrs IaT gEw &
ATHIT M A3 39 qAGE § g
FT W E A Y & fmy wmEn
oA 99 W o G
g\ I WW ¥ TR Far
geq =@ 3 of @3 s & wEar
Mg g #R apft dee Ake
F A A1 AT AT TRT FW
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g, WET ¥ #gT F FAIGH AaEEA
Fxad g f& apdr Mo sl #
TR R @7 § WT yFd HA
T O sHE AR ag eara
fzar smar g Afwar = fm
fer ST ® ST WA &1 gad
o %, wE% AW a sa# fireen
ST g1 HHFT ArET &7 AfeT JieT
T g WY AmE wfy owraT ot
gt T 20 W1 AEr 93 e T
¥ wg § oA W ¥ fAg
T /I # SWEery F MU g
TR fF a2 iﬁ‘jﬁft ¥ arsr
wir &7 @7 a4t wtEl & I
§ mFEL A @% agi A An)
gt F 1 FqraT, oW g7 oAwAT
A & AT g ) 48 FE FiT
FT TG F7 TZ FW WHFT F AN
w71 W 3, ¥ ¥ fowim 1
g1 oar g owgar g fv oaar 43
dgfgum &1 Iedwa Gf F? Far
qg G §@fAAT & wagi 9qd
8 27 Ffaww ogma wEAr 3
fr am ow afE e f
6.00 afserh &, Hia® G e )
o, CTERA I T GG
¥ fesr T@y ST FAT A1 98
g FIET § S faega faudd
AT T8 wET :—r“r FaTaT f5 g afau
F7 Se@ud & a1 wgy Tav faafas
# & oF 91 AR g AR g
F1 owW agl a7 fRnomam g w
T & T gEAT & AT SEEl
AR FC AFA & | TG T ST
Fw  aweg # frar oadr wW
gfw’-r‘rrﬁirfwrlﬁﬁmﬁnﬁ
wfar &1 Framn @@t g FW &7
@ ¥ 8 7§ FEN Awar g fE
afr ww § e o TR
T ST WfeE g H a8

AFAT £ | A el FEF S
ar BF @ 1947 § O o F
w7 feafq o S feafa &1 @R
T3 wmemy B ey o € R
= Afradd 1 Pramm @ S§ FA
T Jeaww AR 7 wEr oY gER
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(= Tq:F09 STEaare) gae foemr A& &1 Ay fwfa
IeHIT AT § A1 A7 3 faer- T AT B S B WHT W1 &
fer & & ag a5 awar g Feur e § oo 7 g
O & 94 9T &, 9T WAl g & fau 3w @ w7 et
g Ig wet Wt @ ww ¥ 5w awg g | dEdAgd gAY
F GG R d9dr arfge #OR wrer faam)
I WA AHT T AT @ &T
21 8 9waT ¥ TUA g9IT § A THE VICE-CHAIRMAN (DR.
o AT @ A1 v | A et of the Pagel
i . e

T T WY, T AR W of Vice-Chairman here, I would like
&g oAy FET 2 Zaee FT i) to request, with the permission of the
IIET F OTGWIR FT AT TIT House, Shri V. Narayanasamy to
HENIEAT g TE@AT  Afew ) S occupy the Chair for some time.
AR IR SHRI V. GOPALSAMY : It
;T-qu'rwm %ﬂmf:f ﬁ“‘?u is better to put him always there.
9T weiz § FE T 9 TG w0 [The Vice Chairman (Shri V.
T 3 TR G W A W Narayanasamy) 1n the Chair]
Wi & se¥ g TR g THE VICE-CHAIRMAN (SHRI
f o Tar gor wE a7 1983 T V. NI/—iRAYANASAMY) Y
7§ 9§ TEUE aF WEr gl Sushma Swaraj.
a1 1983 F Frw T F AW
¥ v owg A for fear T AR Stwa gEAT TS - JTINTETH
WM AR AL qr. S A T W, WU g g Fowm
df fyat ag @ www e ® dIBEE 9gl AR BT & WX qger
a3 97 FF Wa TeTHETE IAFT AT SIS A R C R L B
T8 3 zafaw fig Tzaq A oA qaTEAN WERA, I IF A= AT
#k @z gifaq FA) R G amET ECAUICTESNE G U I I e
& Hf TS 1983 ¥ AN FAT F v & ofdua g 99 Taw
F QO-U 0T AT| w4 ¥ Smer  ,  f5 15 A F 9w, afw 10 fe
W) FE A T T 9AY W F a1 MW A gaw F s
F1 @ 3w IER WM @R T & fau gufess g wmoR
afar § s WA §OfF i TN FB TW Il F A

T w3, e ¥ Hig-Aeg “ﬁ TSI
weTs AT &AT, GE gw A wAr | # g A S F qq0 «mger
B W ¥ wk geh aww w Rm _
F I TATHAT FRIETT K oAETE froyr @ & & = &3 &
FAS A Wl 1 @w § @ @r g7t a4 @ @t fww fau
¥ aEm 5 98 Wy I T gE@ g w9 =fig fear o @,
Feq T Rafy &1 swaw F 9T |fwaaﬁ%ﬁma§ﬁwﬁw
A A W Fywwr max @@ | SO WOW AT gu, 97 W g
aw § o3, wmivem aw @fwd | WY ¥ & A 9% FT AW &
A8 O gt aF wew &1 gA | 0% S§ S0 1 qgd qqqwww wa
2 oFEl # T AT, TR g o W) ¥ oot F
™ oaw ® w3 W § o ft faweT 7= ot ¥ A of-
gy fawde w7 & T} ogEw fFm oW FW g 99 A1@ A
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AR zAra A1 fRar oar wfEA
Ao A ¥ fe o o
W & B @ e g g
R AEAT ¥ gwd w1 e
AAHE & O TH AW @3 &
By 9T T g, A o
§ g WA W oA 7 W ogm
A g1 BT owAa g fFowe
FAT ST & Wi HT TAE A &9
=T AAT FEW T AT P FAT IS
EEETE 1 GO 3 -1 1 -y - £ T O ]
WA Ot AT A A9 AT a4
R ¥ Ao T i www A= 47
HU GAT wAA g A S AT
GRS CIE CE R
93T FY ULFET H AT AT "E'ﬁ‘T;FT
ATIT AT TR AT, AfEa
IAX WA AT ATHR TAT AN 7
WA, A oaE A ot
FI IAC TR FT AW A HIAT
T AT 3 A R A
g oA 73 foien £ o Awa 1T
AT &7 WY WA AT TZ 4
fr o9 737 37 maw & fewr man
AREA FAT TIW AT A FT
f M AT 97 FTanA 9w F

oYz 37 cavatfys O g, afwa w3

DA U 2 B e 1 B O
FEOT ORI F U AEI T TR
qr oW AT g A1 FEET g
9 TE gAAT YT FAAT W
aT owreAr o\ F fwog. Al
FUhR F A AL FuA T TE
gdl MY FEW oA g e
FE A1 AT w3 OFT T
HA F HTX I A AR O
oL AN IuA  FEW § WY
qT7T FTAW A1 IT AT 7
qeq ® AfAT FT TAT ST LG 7Y
TEOAAT WE AT AgAT Sl
¥ oWM@ F O oTIA WA AWl
¥ I8 IT@sd T IAFT FAT FC aqA
i fam@ # &)

O oo e g fF mad

TR F AW ArE § W Ay
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7 ogd "l ¥ Eal
33 99w 38 & TR oW
FIaQ Afee faa @
T gEaETAaT &
g0 §H JUSHRHE A Al

el

.42
i'ﬁ’%

Tifge | =@ AWA 9%
F T gH Tifq #R
)

#7
+I
aAT AT g AEr A
g F WTHTT F (985
HTOFTIARD FW OF AW
IATA FAW F oFW F AT T
Ty gaq gar 3 B
iy ST w3 ) @ A g
sredetag e e fow w64

W F AAT 9T 356 FT FEATET
W gewr # faguoe wmfww ® 7

13

frag oWt dafaq wwemEl
TPET FT 9O AR AT

)
vt
]

;g ﬁ
R FEE
Bk
2447y

Hgiad,
Tt ¥ g U gWElr & 9
TvouEd iR o'W ¥ =0 g W
T\ wA UF Ag 99T AW a1 96T
AW OC g AAT ST & qEA
T2 H AW UG TW AW AT G
2 o owwmm H frew ™ WWR
g fog 9¥c ¥ FgEER & O
g & W@ @y 9, a@@ % 9@
TR Y qar w=ar ¢ & owem
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[t TR FIW aArg3]

¥ frer d® @ 9@ F mmaw
SRS U
FHT AT oAfuaEm FW F OGR
gfgr fraq 1 F9 g @ g S
fF ¢ M F X v THaT W
fawr aar gur § W ag v
ff awifas @ s 9@ &0
afogm gt 2 se wfa
qw & gy Amfor wfagg § wi
faog ®v ¥ FEw o, fEEEr
Fg A @R g, I9 gufreEn
¥ wfq a7 sfyag & o1 T@ =@
g F o g 9T I oFT oud
fras =f@ s71 @) #afed gsds
a7 gadr § 97 fFoew F oam
q¥ FATE FEHA g @ §mr A
o7 ST W qAT ¥ o F a1
ffT GET AR AT WE FT A
¢ foad myR 9r R Efaue
FT St orfew =fa g, gdfear
FT, IT IC AT FE K FW FET
g1 WiRA, T@ A AT WA WL
(ECIE S L G i ra k-
AAAT AT V@I &1 T GETUZ AW
H 9 a| § 39 RO a@FK
T ogoear W oW Aw fRar g, 98
T AT F w8 fFoawa "
T @m SRy ¥ woiw wwe faamdf
T gwwEthe agea ®  f,
anwafas fusram 590§ fr
aoq i &7 oafw & oo ow=
wew@ & f eq 3w F waw, #

FT E 1 Wy oW wHT fyamt
LU L A B O L
T gty fm aw & oz
AW FIA AT FOW F W@ E
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g Fgd faar w1 faww g1 =W
T A gA 85 FUS TWE WA §
qT T|E AW 9w AW A0
o9 wiE § AR 9% W W
F a® wn x| wfer aw

43
T g

193

i3

a1 Fg AfET awE ? e
FT AW ®eT e gl T 9
# gr Jr. F. @, F el
93T, @ THT ¥ EATL WA
e 19 W ¥ a1 IR wEr
g FR I O ST A TR
TT ) WIET AW g 9 FElH
mwmm%?qﬁraﬁﬁraﬁ
3 @ g HiE faaw & wE &
at ¥ 99 g ¥ ¥ A FE
femr & wer Wt ¥ ood AL
wrar afmE A d5% W O§@ FE
ferr f§ g MO TXg & TN
Agr ww g ar feT agr 9v swEr
FI FEIT AT W GF ! S
¥ WET HE T F1 AT TFTL
FW E 1 2FFT OTF Wawd g F
FET 9§ g ¥ §&r 9% g T
#r. §. 9., fuwd fg ofwe @
FHCT g & am Hfgw FAWT
Fed ¥ T qewfr ®OosEeAr
¥ g w9 A W & ) "EeT,
¥ g gad ag v o fm owww
afy F1 ARAET T QW TGET
¥ femr ar) wiA A mfagEw
FO & 9T FET 9T I OHMRT 9
fFT SE oww @ w0 oar fasEw
™ ag ° fra fom o9t fF

qar gt @l ATar AT F@ W
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g7 99T ger faar w91 O
94T agt F=ar a1 fF agi 9% dfee
AT UF I 41 §FE AraA
O FO, T W gIEH FT
g5 HEA AW g 8fev d o=
At F1 AT 7@ § afw fgem
faer fear @t ar) a®t 9T g
st & St oufy off, g @ A
a1 AT 911 I9F I fRC qUEL

a’g”rw?rairﬁa'r@@@}%|€?ﬂ

fama fgg ofg wic &, &, 41
1 wifew & TwFT 3@ AW F HFAL
qHT AT JAT T FAT FHAE ol
g &) T Fgf 9v mfoe frag
srowEAl, 39 vE 9 AfeE}
FAAT T AT AF TW W &
are &nt & famard § wﬁ‘{r

el T gEY qw, IR A &8
gu oA § (maEwm)

SHRI V. GOPALSAMY : When
will the Home Minister give the reply?

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : Let Mr.
Ram Naresh Yadav complete.

SHRI V GOPALSAMY : It
reminds me of what happened
yesterday.

st TH A §EA : IHIGU
& wgwm awAT g 5 wHE g
# W& % RAA §, FAG tn;'f
afer IR S GO W@ 2
(Tmaw) = 2 e o #f=R
T A Ay T8 g AfsA e
et § B fedy =1 aviws WIEET
# 39 0FAT FT T G AR
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AT &, gfew w1 g, 9 g
g wrE &, e A1 omfws wra-
AHT T W qgAT FT (aawm)

SHRI V. GOPALSAMY ; What
happened to the reply of the Home
Minister ?

THE VICE-CHAIRMAN (SHRI
V NARAYANASAMY) : Hon
Home Minister is giving statement
in the Lok Sabha. As soon as he
completes there, he willcome  here.

SHRI V. GOPALSAMY : How
is it that we were told that he will
reply at 6.15 ?

N W W gR" : FEr F
qiF  WTEATHT #13 9gEr #%
T @ §Ee awEr w1 §war g
o T #E F9 fFar o7 Gwar &)
Tar gfFT g Fifs ferg g
a gma &, f;g U oA
A FT AW, IR AAEA
g gfte ww fewr ¥ @1% &1
T a§ AR IW Aeg T AW
FET ARA &) & 9T 7=9 F |
FgAT WRAT ¢ 7 s@w & s
st w@r &1 wefyar arg, =
e WY T ST AT &
fa afaem gf, weig et afoee
gu ok fax fam qag ¥ =W
W1 78 F g&a FT W & W
O 1 dEH F1 Fw, fEe-akew
F AT FT FW FT E 8§, TG
gy @IEE E FE @A ™
TET F oA9A T WY FAC @l
qamr @ T uwsr mar F
gxg # wdr i A 7 OATQ
qreen faew Z; ww % e, #
FEAT BT FOHIA B WX
o gw, favg feg o ofg & g
¥ oamr &1 @Y 1 99 uE &
g Wre | gy qey /A, ge &,
gl gferd F1 S 997 gAT @ 4 wE
my U s W g fF o7 oaw
7d wfeex fraq s, wE AT
t 7fF 2, w2 fedt o @ w1

Ry
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[ Trrqda arEy]

or F F 1 wWiiAT aAreat F OFA
¥ W @Y E A AG I FEA
T J(A ATAT F AE 2 frw w
ferart 7 F15 A3 AT AL
1% s M| § 5 owa wWm
%3 w0 feqly 920 ¥ @y & TaEq
# Prx =30 Q% 1 aiq 9 wifw
T8 WeT ¥ WETT ¥ AW [waAT
;W % AT SO, AR F W
®F wWiirT fAAM HT i F FA9
g f93% 77 § owr @ Sng
® AT I3 W T oE o=@
AT A, T H A FAT W |
safqe & #WEF qQrerg ¥ oaEam
g WAl @ § SiAAT wmgar g fw
qIqT H of7 IW A Sy gET
T, 98 @F W g1 S gl
g 94T & JAT W1 @Y §, SUFI

g2 #¢ 5T waz «w s faw
fgeg oitag & T § ST AW
& w7 ST g7 zEa A3 W
AT 2 ag U3 & B omax A &
garer w1 d31 F 5T @ ¥ AW
qr faqt ¥ 9w #feg & @iy A

k-4

faw w¢ wiay garm W@y & 99
67 B @3 A9 g 99 U
wiraT aqq § ST e g1 I8
qrq wAFe ¥ & T g, 93T &y
UXET F qRT A w37 € fFogn
@ wfqz FTA7, g8 A% O qw
®EN €1 IGTT a3W WE ™
¥ % owg uar W § g AW
Frgar § FF g 2w T W wHEar
RGN GOl
AT THEI F FATT GET FAT &
& g7 Wi W) § ag S

a

wRar § & R A @R w7 A
G og oo ¥ oA &€
g AT R AWM A @I §Q
I A FATT FT AW AEEAT S
o w9 F2 & Y ot Fa ax
wfewr &1 X &, faafga @A
# #E afa 78 of=g o @I
I THT THFRAT F IW § | AfER
7§ TFAT Hq T T IO
R T T AT AN § IR
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FTITT G T AT ST FATX ATAATT
qIegi § TWw oFT T AT AT
g gHETy wlafa €T @, i
T FHA W& SU TfF T8 wwfEna
H AT AW FF AT §IT 5 A
f&T =T 91 @&, i oax
A AT F AW Iy & 7 ome-
frag wma &1 @ Q1 IE W
Aae g ST sfgw o Fw W
FAAT FT TIAT AT | T wredd
F oA ¥ #gm f5 wwAlm W@
T e T T | Ol i
g oo I oW WA g, U=E
URAT w wAtA g, @ & feat
F SITT #T qAA @, AT A
GEIS G E A

SHRI S. B. CHAVAN : Mr.
Vice-Chairman, Sir, almost for three
days we have been discussing this
issue and it got priority even over the
Budget, and that’s why I quite
understand the anxiety of all the
honourable Members that in  the
disputed area in Ayodhya nothing
should be done which ultimately
is going to create difficulties for
solution of the protlem in an amicable
manner and, if that is not possible,
at least the verdict of the court
should be respected by the parties
concerned. But I must show the
disquieting features of the develop-
ment taking place in Uttar Pradesh.

Sir, I would like to start with the
land acquisition. Just two days
before the date of  inotification,
1 had an opportunity of meeting the
Chief Minister of Uttar Pradesh.
He bad promised me that the land
will not be acquired, and I was taken
totally aback that after two days
there was a notification. That clearly
shows what axactly was going on in
his mind. That’s how I had this
information. I wanted to get this
confirmed, and requested him,
“This 1s a disputed portion ;
unnecessarily don’t add to the
complexities of the problem.”In spite
of that he had gone ahead with this.

Now, in the land acquisition
problem also there are complexities.
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2.77 acres of land have been acquired
out of which 2.41 acres of land
happen to be nazut land and, there-
after, might be, about 0.36 acres is
private land. They have paid a
compensation of almost Rs. 1.59
lakhs or so. The immediate problem
which I have not yet been able to
understand is, how is it that a nazil
land is acquire underd the Land
-Acquisition Act ? It is stiil a mystery
to me. Whatever little I know of
revenue law, under the revenue law
You cannot acquire nazul property.
Nazul property is Government pro-
perty, and if Government property
is being acquired, does it mean that
the land is being acquired or a
structure is being acquired ? What
exactly the purpose is, I am not
quite able to understand.

I must also bring it to the notice
of the House that when they were
trying to acquire the land, I have
been sending my officers to find it
out because inland acquisition
you have to specify the boundaries,
which are the survey numbers, who
are the owners of the survey numbers,
who are the owners of the survey
numbers in the adjoining areas and
who are the proprietors. They could
not demarcate the land. 1 have, in
fact, tried my leve! best and ultimately
1 have sent an officer and said
unofficially at least, you try to get
the information as to which is the
land that is proposed for acquisition.
This, in fact, I am prepared to
discuss again with anyone who wants
to discuss with me. There is not €ven
an iota of :xaggeration in cthis.

Why should this happen? 1If
the State Government takes it into
its head that in spite of all the efforts
of the Government of India you
are not prepared to supply the plans
to us, boundaries to us, names of
the proprietors, and if nazul land is
being acquircd. it is something which
1s ununderstadable and that’s why
the whole thing bacame very
mysterious.

[25 MAR. 1992]
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W WED TA@E AET o R
FI, Al WERW | FM T R @
ST OFE H T, @Y WA G 9
7§ §aE 91 9Ed AR
FEF S fF aow cEET S
How are you saying this
FE A FEF 2. (WEUW) WO
7€ AR S e @@ U g, A

#T omfs F F AR A F oamY
F1 3R T 9% T 48 FaT & |
St ug. 7. wegor: o O®

FE W Z, IEH A AW
qOA A= G S ¥ Afw #HR)
SEER dw L (T99E)

Y wadia W "
G LU S
GELE I *
oE F fF wEEr aredr
IS AT F, FE
3 # F  §md
I g AR THE FEeE Fe
Fg7T f& 3z W™ %

~

AR

- Yy

oy

... (==EET)
SHRI S. B. CHAVAN i [Ithink
you should no.. Please don’t

interrupt.

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) Mathur
Saheb, you had your say.

SHRI S. B. CHAVAN Sir,
this is the first point in which..
(Interruptions)

sfi andt waiE ®ET: § fqw
3TN T AT g fF owT omg
FZ F AW §) . (Hgn)

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) Kindly
don’t interrupt.

SHRI JAGDISH PRASAD
MATHUR : Not an interruption.

THE VICE-CHAIRMAN (SHRI
NARAYANASAMY) You had
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[Shri Narayanaswamy]

your say. -When the Minister is
replying, kindly don’t interrupt.

SHRI JAGDISH PRASAD
MATHUR Why is it that the
Court has said that the acquisition
is correct ? What does it mean ?

SHRI YASHWANT SINHA
No, it is not correct. What Mr.
Mathur is saying, Mr.Vice- Chairman
i1s not correct. This statement of the
Home Minister clearly says that the
court’s order is an interim order.
They have not passed final order.

SHRI JAGDISH PRASAD
MATHUR Even in the interim
order hty have said that the acquisi-
tion was cotrrect. {(/nterruptions)

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : Mathur
Saheb, you kindly take your seat.
(Interruptions)

SHRI S. JAIPAL REDDY :
Let the Home Minister clarify
whether the Court has upheld the
acquisition order. It has not upheld
it to the best of our knowledge,
nor has it struck it down. It is still
under consideration. Is the conclu-
sion of Mr. Mathur correct ? This
is my enquiry. (Interruptions)

SHRI S. B. CHAVAN : Sir,
the whole matter is sub judice. If the
court has given a very clear stay
order, their land acquisition 1is

Sub_]eCT to the final order of the
courtl,

This brings me to another point.
I have not been quite able to under-
stand why the temples have been
demolished. I have got the whole
list of the temples. My honourable
good friend was pleased to state. . .
(Interruptions) o
AT AWM gT W AT @E EW, av
# wam W@ ¥ owm o ARG
aw dgw gv sifem)

SHRI JAGDISH PRASAD
MATHUR At the same time, I
appeal to you.. .(Interruptions)

IRAJIYA SABHA]
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THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : Mr.
Mathur, every sentence you should
not disturb. When ever the Home
Minister yields, you can raise your
point of order.

SHRI JAGDISH PRASAD
MATHUR : If1 put an idol here,
will it be a temple ? If I put an idol
on the roadside, will it be a
temple ? (Interrutptions)

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : You
kindly take your seat. You seek
permission when you want 10 speak
anything.

SHRI S. B. CHAVAN * My
good friend, Mr. Mahajan, said that
no temple had been destroyed.

SHRI PRAMOD MAHAIJAN :
Because they were not.

SHRI S. B. CHAVAN : I have
got a whole list of temples which
have been destroyed. Does it mean
that you enjoy a momnopoly of
representing all the Hindus ? Who
are you to say that ? (Interruptions)

SHRI PRAMOD MAHAJAN :
I would be obliged if he could give
the names of the temples.

SHRIS.JATIPAL REDDY : You
please give the names of the temples.

SHRI N. E. BALARAM : Please
read out the names.

SHRI S. B. CHAVAN : I read
out the list.

faer  dfweds, donaa &
SrE GEAT & FEIT T AR @
At warE-Aeng  fAain awasison
3 g @ F 3wt awA e
EERLE

HEF4EY, 1991 ¥ GERW Ay
w TR AqGT IWE T WA

gevn WAy ag wfew w9
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22 A, 1992 ¥ fawfafea
fmfr germ 7@ F—emelt O
FEF FT AiA JET RO @Av
w&mm,a@; FT W
WA gEWT TaT g\ g S g
f¥ omit Tum & d9g A I
e gra FeAfafas aRe f@is
26—10-1991 %! fagr ar | Y AR
gftat waq s a@ aR wad &
am oTER wHaY §) oag ¥ 3 awen
g

St gAYE wEwE s S HfE
w8 1§ & %@ ¥4 wWRT g g
a9 Fg WA@Y WEW T R\ ..
(smmum)

That is why I challenged you to
tell the names of the temples. Now
you are saying, ‘“Bhavans.”

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : Mr.
Mahajan, you kindly take your seat.
You had your say. Your partv had
its say. If you want to make any
other point, you ¢an do so at the
last minute (/nferruptions)

Mathur Saheb, you don’t interrupt
now. (Interruptions) At the last
moment you can ask the Minister.

SHRI S. B. CHAVAN
second point 1Is,
still. ..

: Sir, the
the matters are

SHRI PRAMOD MAHAIJAN :
Tn the lands acquired, he has pot

mentioned a single temple. This
should be recorded.
SHRI S. B. CHAVAN : Itisa

tcmp]c which is being called
“Bhavan”. It is a tcmple which is
being converted into a “bhavan”,
and you say this thing. (Inferruptions)

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : . His
inter.uptions will not go en record.
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SHRI S. B. CHAVAN : Kindly
don’t interrupt me.

THE VICE-CHAIRMAN (SHR1
NARAYANASAMY) Kindly
don’t interrupt when the Home
Minister is replying. If the Home
Minister yields, only then you can
nterrupt.

SHRI S. B. CHAVAN This
brings me to another point—land
acquisition proceedings. The court
order is—this is an interim order—
subject to the final order of the
court. In the meanwhile you are
destroying the temple. That pre-
supposes that the land acquisition
case is going to be decided by the
High Court in your fayour.

" Suppose it goes against you, are
you going to restore the temple
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there ? (Interruptions) That is how
you are violating the orders of the
court. (Interruptions)

SHRI JAGDISH PRASAD
MATHUR : You talk so much of
the court. Let the court decide it.
Why do you come in ?

THE VICE-CHAIRMAN (SHR]
V. NARAYANASAMY) : Mathur
Saheb, you are always interfering,
Without my permission you cannot
raise issues. You have to take the
permission of the Chair if you want
to raise an issue. You cannot jump
up after every sentence. (Interrup-
tions) Kindly take your seat.

SHRIS. B. CHAVAN : Ifthere
seems to he some kind of a difference
in what I am stating and what Mr.
Mathur is saying and if the NIC
were to take a decision 1n a standing
committee on Ayodhya, I am pre-
pared to associate some of the
Members of this House and the Lok
Sabha to go over there to see things
for yourselves and let me have your
views as to whether this is a clear
violation of the court directions or
not. Even in :he unanimous
resolution that was passed in the
NIC, of which the BJP was alsc one
of the parties. . ..(Interruptions) You
are patty to the resolution according
to which a standing committee Wwas
to go to. Ayodhya. (Jnterruptions)

~ THE . VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : Mr
Mathur, after every sentence you are
raising question and asking the Home
Minister to answer. You have raised
your points. The Home Minister is
replying. You have to hear him.
(Interruptions)

DR. RATNAKAR PANDEY
You have no face to talk in this
House. You are dividing the country.
(Interruptions)

SHRI S. B. CHAVAN : Idon’t
think there can be any more fair
proposal than requesting some of
the Members of the House to join
* the Standing Committee of the NIC,

[RAJYA SABHA]
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go together to Ayodhya and see
things for themselves, Conditions
are created as if nobody can go to
Ayodhya. Idont’ know why Ayodhya
seems to be an exclusive right of any
patticular party especially Wwhen
you are talking of abrogation of
Article 370. You are the very people
saying that nobody is allowed in this
area. Who are you to say this ?

SHRI PRAMOD MAHAJAN :
Who said that ? Why this allegation ?
You are making wild allegations.~
(Interruptions)

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : Mathur
Saheb, kindly take your seat. I have
been telling you right from the
beginning. (Interruptions). Kindly
do not interrupt. Take your scats.
(Interruptions). Mathur Saheb, I am
requesting you not to intervene when
the Home Minister is answering.

SHRI SUBRAMANIAN
SWAMY : Are you or are you not
taking M.Ps. to Ayodhya ?

SHRI S. B. CHAVAN : Thatis
exactly what I am telling you. Tam
giving this offer. Let some of the
Members of both the Houses also
join the Standing Committee of the
NIC. Let them go over there, sce
things for themselves and come back
and report. I am sure, as almost all
are hon. Members, they will not
create any problem for the U.P.
Government. On the other hand,
this is rather unpleasant. 1 have
been writing to the Chiel Minister of
Uttar Pradesh. He replied to all
other letters excepting this. He does
not bother to reply to this letter at
all. If you have any information, try
to contradict me. He does not 1eply ,
to this. And that is why now I am
forced. Actually, I wanted to_avoid
this kind of a situation. 1t is not
desirable, In any State, sending a
delegation of this nature is not a
very desirable feature. But you have
not left any option to me. In fact
I have been trying to persuade you,
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Please understand. We are
interested in finding a solution to
the probiem. But instead of
cooperating, in the NIC you *ake cne
stand and thereafter when 1 write that
we propose to send a delegation and
ask what date would suit you, you
do not reply. If that be the position,
now, whether they will do it or not.
I will have to send ithe delegation.
(Interruptions). There is one point
which, in an indirect manner, is
being refeired to inmy statement.
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¥ fF ¥ Fmgr vET A A0,
TEHT IT ARG A, T FEd &
TF 93 DiTwi AT ® IAC AT
i

el d

Every day, he is changing his state-
ment. Tomorrow, he will change it.

SHRI S. B. CHAVAN Sir, 1
would request all the hon. Members
also to know this fact that the
adjoining land, 52.90 acres of land,
has also been acquired and on that
land, they would iike to develop
a part. They are saying some of this
land has been entrusted to a ‘nyas’,
which we call ‘trust’ First of all, 1
have not baen quite able to
understand why this work cannot he
done by the Tourism Department
itself. Why I am saying this is
because of the fact that there are
other sections of minoritics who have
a feeling in their mind that the very
people who are agitating for this
kind of a thing are the trustees there.
The BJP, the Bajrang Dal, the HP,
all these people are represented there.
They could have avoided such a kind
of thing. I have no objestion to
giving the property to that trust
provided you have personnel whe
will inspire confidence among people.
Now the minorities and other people

[23 MAR. 1992}

by Minister 534

feel that this secems to be another
camouflage for having extension of
the same Babri Masjid Ram Janma-
bhoomi Temple. And in the name of
this park, they are going to construct
a bigger clmplex. I have not been
able to get the plan from them.
What is the site plan 7 Let me know
as to what exactly are  the further
things you would like to have in that
area. Nothing is available. All kinds
of suspicions are arising because of
this not making available  the
documents. There are a large num-
ber of properties everywhere. The
trusts are creatx, propertics are
transferred. But in this property
which is being transferred, there
also 50 acres of land which happens
to be Nazul land. This is a peculiar
type of situation, I find. 1 do not
know whether Nazu] has any other
meaning in U.P. What I am agware
of this is that Nazu is Government
property. Ifit 1s not, then I will be
taking a iotally wrong view.
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SHRI PARMOD MAHAJAN :
Who has acquired the 60 acres of
land ? Your own Congress Govern-
ment acquired it and not the present
Government.

o AR A dwe ot v mewr
FO A7 U IR A UHEET

F oY ... (FEEw)..

Now, you confirm it or deny it as to
who acquired it. You are giving a
lesson to us. Which Government
acquired this 60 acres of land ? Why
are you Flaming the present Govern-
ment ? The acquisition was done by
the previous Congress Government
and you do not know what Nazu/ is.
The hon. Member, Shri Ram Naresh
Yadav said, it is the same thing.

WO I RS ;@O fear ?
o9 o9 § G A, AT g9 T4
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THE VICE-CHAIRMAN (SHRI
V.NARAYANASAMY) . Interrup-
tions will not go onrecord. Whatever
clarifications you want, you have to
get the permission first and then
you can ask. (Interruptions).

SHRI PRAMOD MAHAJAN
Sir, you are in the Chair and not on
your seat. It is your duty to protect
the rights of the Members. (Interrup-
tions).

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) Within
the rules. (Interruptions).

SHRI PRAMOD MAHAJAN
His own Government acquired the
land and hc is blaming my Govern-
ment,

THE VICE-CHAIRMAN (SHRI

V. NARAYANASAMY) What-
ever you want to say, you get the
peimission and then say. (Interrup-
tions).

SHRI S. B. CHAVAN The
U.P. Government is a constitutionally
elected Government and 1s notmy
Government or your Government.
There 15 a constitutionally elected
Government in U. P. They have to
follow all the constitutioral rules
which are prescribed. Merely by
blaming some others, you cannot get
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out of it. It was your responsibility.
(Interruptions). You cannot have
running commentary like this. I am
not yielding. (Interruptions).

SHRI JAGDISH PRASAD
MATHUR :*

THE VICE-CHAIRMAN (SHRI
V.NARAYANASAMY) : Intcrrup-
tions will not go on record.

SHRI PRAMOD MAHAJAN ;*

SHRIS. B. CHAVAN : Sir, there
is only one point and I have done.
There is one more point which I
would like to clarify before this
House. In my statement, in an indirect
manner, I have refcrred to that point
and that is about ihe boundary wall
which is being constructed there.
Unfortunately, there seems to be
some kind of an impression as if at
the instance of the expert Committee,
appointed by the Government, this
boundary wall is being constructed.
This is a sort of thing which is being
givern out to some people, 1 have
made a statement in the other House.
I am making that statement in this
House also. This Committee was
appointdd to have the security of
the disputed Babri Masjid and Ram
Janmabhoomi structure. There was
a barricade all around and when a
large number of people used to go,
there was always a possibility of
crossing over and damaging the
property. Onge an attempt was made
and the compound wall was damaged.
Two or three people climbed on the
dome also. To avoid incidents like
this a Committee was appointed to
find out as to how Yo secure this
disputed structure. The officers who
had gone there and has discussed
this matter with the Director General
of Police of UP told me how the
security arrangements could be made.
And what is being stated ? This wall
has nothing to do with a kind of
wall which was proposed for security
reasons. Now they are saying, this
wall is being constructed as a result
of the Experts Committee’s opinion.
1 wiuld like to remove this kind of
misapprehensions in the mind of

*Not &ecorded.



537

Statement

some people. In fact, the Experts
Committee has nothing to do with
this 3 that is why they owe an expla-
nation to the Central Government as
to why it is that they are saying, as a
result of the recommendations of the
Government of India's Experts
Committee they are  constructing
these things. At least according to
the information available with me,
I can say without any fear of
contradiction that these two have
nothing common in them. It was
only for the main structure that it
was suggested. That was the only
point and 1 don’t think I should try
your patience any more. L must
thank the hon. Members for their
participation.

SHRI S. JAIPAL REDDY
Mr. Vice-Chairman, 1 have some
clarifications to seek because some of
the specific question of which |
have sought clarifications have not
been attended to. One is, whether
the Sankat Mochan Mandir was
demolished and then relocated in a
neighbouring town. You did not
make a reference to that. Number
one. Number two, you talked of
a visit of a delegation. It was more in
the nature of a friendly, tentative
offer-cum-proposal—1 don’t know
whether it was not a decision. Is it a
proposal or a decision ?

SHRI S. B. CHAVAN
can take this as a decision.

You

SHRI S. JAIPAL REDDY
Number three, we want to know
whether the boundary wall is being
erected onthe Ilwnd acquired by
the Government. But the Court said
that no permanent structures be put
up in that land. If the wall is being
< erected on the acquired piece of land,
it would amount to violation of the
Court’s order. Would yow beable to
react ?

SHRI S. B. CHAVAN Sir,
about the first point, Sankat Mochan
Mandir, it is the room where the
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idol is there and one more room has
been kept and the rest of the things
have been demolished. . (Interruptions)
...Yes, it is so. The second thing
what you said was. ..

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) The
other point is about the Committee
that has been agreed to.

SHRI SUBRAMANIAN
SWAMY About permanent
Government structures. . .

SHRI S. B. CHAVAN
boundary wall. ..

The

SHRI S. JAIPAL REDDY
Would you yield, Sir, for a minute ?
1 am afraid, the Home Minister is
getting confused between Sakshi
Gopal Mandir and Sankat Mochan
Mandir. They are two different
things. See, what you are saying is
true of Sakshi Gopal Mandir, not of
Sankar Mochan Mandir. Today the
Hindu categorically reports that the
Sankat Mochan  Mandir was
demclished and relocated along with
the cement 1dol of Hanuman.

SHRI S. B. CHAVAN : I must
say that I have got exhausted by the
spate of interruptions. ..

SHR1 S. JAIPAL REDDY

If you are referring to Sakshi Gopal
Mandir, that particular idol has been
retained as it is, but all other things
which are part of the Temple ce mplex
have been demulished, but in regard
to the Sankat Mochan Mandir the
whole Mandir w:s demolished. The
idol has been relocated somewhere
else. So, Iwantyou to getspecific
information on that and again in
regard to the boundary wall also.

SHRI S. B. CHAVAN : About
the boundary wall, Sir, I am not
quite sure, because according to my
information this is not located on the
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2.77 acres of land which have been
acquired. It is outside it, but I am
not sure. Some people say that this
is a waqf property on which this has
been done, but I don’t have any
authentic information. 1 won’t be
able to say anything more.

SHRI ~  SUBRAMANIAN
SWAMY : Sir, I want to seek one
clarification.

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : No; we
have exahusted one full day on this
subject.

SHRI SUBRAMANIAN
SWAMY T want to seek one
clarification if the Home Minister
agrees,

SHRI MOHAMMED AFZAL

alias MEEM AFZAL Mr. Vice-
Chairman, Sir,...

THRE VICE-CHAIRMAN
(SHR! V. NARAYANASAMY)
No. 1 will call you. Mr. Subraman'an
Swamy.

SHRI SUBRAMANIAN
SWAMY : F'rst of all, Mr. Vice-
Chairman, I am thankful (o the
Home Minister for accep:ing my
suggestion that a delegaticn should
gy there.  FBrom all that he has
described, the correspondence, what
is happening there, it appears that
something very roiten is giing on.
T would like o kuow from the Home
Minister whe her he fhinks that 1 he
situation has reached where he could
think that there iy a danger of
constititjonal  breakdown and
whether he would take stens to see
that the constitwional breakdewsn
does not take place.

SHRI S. B. CHAVAN : Afl.r
the dclegation comes back I will be
able to discuss it with you.

SHRT MOHAMMED AFZAL
alias MBEEM AFZAL : Mr. Vice-
Chairman, Sir,.. ..

THE VICE-CHAIRMAN
(SHRI V. NARAYANASAMY)
I will give you cnly ¢ne minute.

[RAJYA SABHA]
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SHRI V. GOPALSAMY Mr.

Vice-Chairman, Sir,
simple question.

there is one

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) Gene-
rally, all the points have been
answered by the Home Minister.
(Interruptions). . .

SHRI V. GOPALSAMY : No.
Mr. Vice-Chairman, Sir, I sought a
specific clarification when 1 made
my speech. I will take only two
minutes. The Minister has not
replied to my clarification. (Jnterrup-
tioris). . .

SHRIM. M. JACOB : 1If every
speaker starts speaking again it is a
reopening of the entire discussion
we had here. (Interruptions). . .

SHRI V. GOPALSAMY : For
what purpose are we having this
discussion if the Minister is not
replying to the clarifications ?
(Mtcrruptions) . ..

THE VICE-CHAIRMAN (SHR1
V. NARAYANASAMY) Gene-
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rally, all the points have been
answered by the Home Minister.
(Interruptions). . .

SHRI V. GOPALSAMY : Sir,
I sought 2 specific clarification. Mr.
Jaipal Reddy was also on the very
same point. The very same point on
which I sought clarification has been
raised by Mr. Jaipal Reddy also.
It is very simple 1 would like to know
from the Home Minister, Wwho
narrated about the construction of
the wall, whetter the wall which
has been constructed is of a permanent
nature or not.

SHRI S. B. CHAVAN : Itis of
a permanent nature.

SHRI V. GOPALSAMY : It is
so, you have agreed. So, they have
violated the order of the High Court.
Secondly, again when the _order was
very specific that the acquired lands
should not be transferred or
alicnated, they have leased it oul to
the Ram Janambhoomt Nyas.

SHRI1 S. B. CHAVAN No,

that 1s different.

THE VICE-CHAIRMAN (SHRI

V. NARAYANASAMY) Not
this land.
SHRI V. GOPALSAMY : 1

stand correcled. (Interruptions:. . .

SHR1 YASHWANT SINHA
Mr. Vice-Chairman, one small ques-
tion to the Home Minister. That is,
how does the Government of India
perceive its role and its responsibility
in protecting the disputed monumecnt ?
How do you perceive them ?
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SHRI S. B. CHAVAN : Actually
we will be very happv. After this
NIC and the visit of the delegation
of the hon. Memtbers of both the
Houses to the disputed site I can
assure the hon. Members that 1 will
consider that the U.P. Government
will not allow this kind of a situation
to develop. But if by any chance they
are to go aliead with some plan—
they must be having with them—at
least my assessment is, they will
go according to the plan they have
in view. But T can’t jump to the
conclusion that the next step is
going to be only this. I would like

[RAJYA SAEHA]
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to give an opportunity to the U.P.
Government that they should not
create a situation where drastic
action may be called for.

THE VICE-CHAIRMAN (SHRI
V.NARAYANASAMY) :1adjourn
the House till 11 A.M. tomorrow.

The House then adjourned
at fifty-six minutes past six of
the clock till eleven of the
clock on Thursday, Lthe 26th
March, 1992



